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*NTR L i\D1NI.IWTIVE TRI 1iJ L 
GJiA}TI BENCH; 

R B tR 	a Ii T 

Original A::plication No. 

ise ietition lDo. 	 --4
/ 
 

Contempt petition No. 	 / 

Reviev Application No._ 

Applocant(S) 	 ___ ___ 	India & Ors 

' - ,ote for the 	 - 

Acivocata for the Rosporidat(S)______ 	 - 

:C tr J 	 tOL_ 	
cf h7rSunai 

• 	 22. 12M6 The caseof the applicant is that he 

fhi apphCiOfl s in form 	 was working as Deputy Director 
T I- s 	 (Lanuages) vide oi dci dated 23 01 03 in 

cIt •,c;lt 	\  

	

V 	
Guwbati. The applicant was placed under 

Datel 	 suspension because be was trapped in a 

V17, 
 /

crmnal case and an FT. was lodged 

tr - agairst him at Dispur Police Station, 

• • GuwthiatL Subsequently, the suspension 

r\1 0 erdeiof the applicant was revoked vide 

order) dated 25.04.06 (Annecure IX) 

However, th applicant resumed his duties 

on - 5.07.2006.fihe griece of the 

applicant is that be has not been paid the 

subsistence allowance during the 
4 ket4 	 suspension period. and he ha,s not being 

•( o/ 	 paid sal.ary to him on the ground that be 

has flied application in O.A.No.209 of 

2006 challenging his transfer to Calcutta 
/ 

and seeking to be posted in the choice 

station. 

• 	
Contd/ - 



' 

O.A.t3i9oQé 

u 

/22.12O6. 	Byway ofhiterirn order thesttu.s - 

quo shall be maintained as on to-day. 

I have heard MiM.Cbanda learned 

counsel. for the applicant and. Mr. G. 

J3aishya, learned Sr.C.G.SA. for the 

respondents. Counsel for the respondents 

\ 	
has ubmifted thatbe would like to take 

. 	
instructions. Issue notice on the 

respondents. 	 .. 

• 	. Post the matter on 8.2.07. 

.Pendency of this appThation shall not be 

bai foi the rspondants till dasposa) of. the 

po t.  
H, .... 	,/,.., , 	• J 	 Copyoftheorderbrniiedto 

, 	 counsel for the parties 	I 

1° 	f/Jf0 
Vice-Chairman 

. . 	8.207 	Further four weeks time is sought 
for by. the respondents to file . written 

statement 
Post on 9.3.07 for order. 

. 	

' 
 

Vice-Chairman 

_ 	 pg 
090307. 	.. counsel if9 the- respondents 

prays ror time to zile written 
A L statements,  tat It jail  t doi64 post 

the matter on 11.4.07.,  

im 

- 

Vice-Chairman  

0 	

,0 	

•, 	 . 

c h 

V 



. 	J9/ 	
/ 

	

- 	r 	-10.05.2007 	Ms.U.Das, learned Md1.C.G.S.C. 

- - has filed reply statement. Mr. 

M.Chanda, learned counsel for the' 

Applicant submits that he has received 

	

, 	
. 	 the copy of the same and he prays for 

	

bee 	\i4 	 three weeks time to file rejoinder. 

- 	Accordingly, the case is posted on 

- - 4.62007. 

Vice-Chairman 

	

146.2007 	 Further two weeks' time is granted 
t.t& 	 to the counsel for the Applicant to file 

rejoinder. 

Post on 03.07.2007. 

Vice-Chairman 

/bb/. 

3.7.2007 	One week further timeis granted for 

filing of rejoinder. 	' 

Post on 16.7.2007. 

\Tice-Chairman 



\ckrh 
, 

QcLJLiL 

AL 
_,,c 	t-O •  

CicR I 

	

• 	
:r 	 - 

rn7/zoT 

17.7.2007 	Mr.M.Chanda, learned counsel' for 

the Applicant has filed rejoinder. Registry 

• will bring it on record if the same is 

• 	otherwise in order. 

Post the matter on 116.8.2007 for 

hearing. In the meantime Respondents' 

counsel may take instruction on the '. 

rejoinder filed by the Applicant. 

Vice-Chairman 
H 

	

25 .9.07. 	Nea 	 erof the the 
 

Vice-Chairman 
Im 

25.9.07. 	Mr. M. Chanda assisted by Mr. 

S. Nath) learned counsel for the applicant 

and Ms.U.Das learned Add! .C.G.. C. for 

the Respondents are present. Counsel for 

the apiicañt has prayed for a3journment. 

Prayer is allowed. Post the matter on 

27.9.2007. 

--- • 
Vice-Chairman 

hn 

27.9.2007 	The case is disposbd of being 

withdrawn as per order plathd in separate 

sheets. 
u— 'L 

jD('G 2 

(,Zi1) 
Member (A). 

(M.R.Mo anty) 
Vice-Chairman 

/bb/ 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

O.A. No.3 19 of 2006 

DATE OF DECISION: 27.09.2 007 

Shri Krishna Kumar Singh 
............................................................Applicant/s 

Mr.M.Chanda 
...................................................edv-ocate for the 

Applicant/s. 

- Versus - 
U.O.I. & Ors 

......................................... ............... Respondent/s 

Ms.U,Das, AddI, C.G.S,C. 
............................................................. ..... .......... .......i\dvoc ate for the 

Respondents 

CORAM 

THE HON'BLE MR. MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HON'BLE MR KHUSHIRAM, ADMINISTRATIVE MEMBER 

.1. 	Whether Reporters of local newspapers may be allowed to 	Y1No 
see the Judgment? 

Whether to be referred to the Reporter or not? 	 J.eslNo 

Whether their Lordships wish to see the fair copy 
of the Judgment? 	 XRslNo 

Whether the judgment is to be circulated to the other 	)e/No 
Benches? 

hairman/Member (A) 



CENTRAL ADMINISTRATiVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No. 319 of 2006. 

Date of Order: This, the 27th Day of September, 2007. 

THE HON'BLE MR. MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HON'BLE MR. KHUSHIRAM, ADMINISTRATIVE MEMBER 

Shil Krishna Kumar Singh 
Son of Late Badri Narain Singh 
Working as Deputy Director (L) 
Resident of TAGS, House No.6 
Main Raod, Kharguli 
Guwahati-781 001. 

Applicant. 

By Advocates Mr. Mr.M.Chanda, Mr.S.Nafh & Mrs.Uflutta 

- Versus- 

Union of India 
Represented by the Secretary to the 
Government of India, Ministry of Human 
Resource Development (HRD) 
New Delhi-110001. 

The Director.  
Govt. of India 
Central hindi Directorate, 
Ministry of Human 
Resource Development 
West Block-7, R.K.Puram. 

The Administrative Officer 
Central Hindi Directorate 
West Block-7, R.K.Purarn 
New Delhi - 110 066. 

.......Respondent. 

By Ms. Usha Das, Addi. Standing Counsel for the Central 
Government. 



ORDER(ORAL) 
MAORANjAN MOHNTY(V.C.) 

Heard Mr.M.Chanda, learned counsel for the Applicant 

and Ms.U.Das, learned Addi. Standing Counsel for the Central 

Government. 

Claiming arrear in-service benefits, etc. the Applicant 

approached this Tribunal with the present Original Application filed 

under Section 19 of the Administrative Tribunals Act, 1985. 

During the pendency of the Original Application, as 

reported by the learned counsel for both the parties, in-service 

arrear financial benefits etc. of the Applicant, have already been 

paid/released. 

In the aforesaid premises, Mr.Mchanda, with instruction 

from the Applicant, states that the Applicant intends to withdraw 

this Original Application (and intends to approach the authorities, 

for redressal of his remaining grievances, with a properly constituted 

representation) and to approach this Tribunal; if he still remains 

aggrieved. 

While granting liberty to the Applicant, as prayed for by 

him, this Original Application is disposed of being withdrawn. - 

(KHUSHiRAM) 	 (MANORANJAN MOHANTY) 
ADMINISTRATIVE MEMBER 	 VICE CHAIRMAN 

2 
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1 L1 TN TH CEI, AT3!fiNIS  

T 7AHATVBM€.. 

TIVE TRIBUNAL 

GUWAHAT! 

(An application under Section 19 of the Acirninistralive Tribunals Act, 1985) 

0. A. No. :2 I / /2006 

Shi Krishna Kmiar Singh 
=Vs= 

Union of India and OtIwrs 

LIST OF DATES AND SYNOPSIS OF THE APPLICATION 

13.Q2d989- Applicant was initially appointed as Assistant Director (Linguistic) 
on 13.02.1989 at New Delhi in the Central HindU Directorate under 
the department of Hiinian Resonrce Development. 

A-  ')0f1 ,2 

	

	A..l. ... 	4 	-1 	 ..... r 	.. 
i. . 	 in. 	 . 	..p 

Director (Languages), vide order dated 23.01.03. He joined for duty 
at Guwahati on 18.06.2003. 	 (Arinexure- I & ID 

14.12.1983- Government of India, issued O.M No. dated 14.12.83. In terms of 
the aforesaid QM, the Central Government civilian employees who 
are saddle with all India transfer liability are entitled to choice 
station posting after serving for a fixed tenure of 2/3 years in the 
NE Region. (Annexure- ifi) 

10.02.2004- Applicant was sought to be iransferred and posted from Guwahati 

	

1 ,\LC - a FL. - - 1 JX . 	 TX T) 
.givaJ Lilt o 	v1t.0 

25.03.2004- Trds Hon'ble Tribunal was pleased to stay the-transfer order dated 
10.02.04 vide it's interim order dated 10.02.04 in O.A No. 38 112004 

and finally disposed of the said O.A. vide its order dated 25.03.04. 
iirioviii_ V 

01.04.2004- Applicant submitted one represenbthon in compIntnce with the 

	

Lr 41-4. I_I 	l*l.s 	 t' A 	.... 	tlfl 
S.1L'..L.I.'JLL 	 L/J LLU a 	 1 £LLWLCLL. 	 \ LLA.W. 

(V7 ( 	 A_1.J- 	 1.. 	t 	i-.... - 
I13L vV i 	Ji.iLt W(.&¼i. 	 i,1).L L 1 	 vv .i 	i 

in a criminal case in a planned manner and an FTR was lodged 
I 	• T 	. 	(. 	• 	j 	1 	• 	I1 II I'I 

against rum at ijispur i -once utuoIi, uwanau on 3i.Oi.U). 
(Annexiire- VII) 

22.07.2005- Appllcant approached this Hon'ble Tribunal by filing C.P No. 
12/2005, which was dismissed vide judgment and order dated 

- 	22.07.05. 	 (Annexure- VIII) 

1 
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(LI ''sflfl, 	 .J.... ..L LL 	 .... 1 	.J ....J.. 	 1 L.,J LJ.V. VUU- 	peuSi.vii 	 UL 	pLLtiLL. w 	rev oet 	e ui-er 
25.04.06 which was not intimated to the applicant. However, 

I 	 • 	 1 1 • 	1 	. • 	 1 	1 	•1 	.1 	t% .(1 f IT' P. T'. appncant resumea ras auues immecuatejy on UO.u/.uuo 
(Annexure- IX X) 

tI1 ,' r1fl,. 	F) ..--J......L.. 	..,..J 	 ......). 	 ..L..-j f).flfli 4---..._.. rCspuIL&eii 	iSb Lieu iJaLpLtgiLeU UI LtsI c.t SJj.UJ.UO 

the applicant from Guwahati to lKolkata. 	(Annexure- )(l) 

02.09.2006. 03.006- A'M?licant submitted renresentatjon to the Resnondnt No. £ 	 I 
anU i praymg 

 
for re1eise of his saI4ry w.e.t. 01.05,2006. 

(A iiayiiri.. YTI 
'-S.-'-.- - 

A 	1. 	• 	I 	t'.1 	.* 	.T 	 1'rtc. 	 • 	- 	I i.Uo..OUO- i-ppuu1nt XItS £LLCU L).j-. I. Lu :7/ LUUO 	 tn. mpugnieo 
transfer order dated 0505.06. Hon'ble Tribunal passed interim 
order of status quo dated 21.08.06 so far the applicant is concenied. 

(Armexure- Xffl) 
26.08.06, 04.09.06, 31.10.06- Applicant submitted series of represei -ttations 

1L.1 	.-( bic 	 i:iit ... S 	_. .-.. 	. . 	. . 	- 
(Annexure- XIV Series) 

....4-.. 	 ......1 1..1..,. 	 -. 	.1 i.... 

	

• iU.h.UVcJ- 	JikI. Uiii LL( 	 Ui £ILIIILI.AJ. iLAiuIliy vv 	LO yI..u. u 

1115 home town with LTC facilities and prayed for LTC advance on 
An ilfl II, TI 	1 	1 	1 	, 	1 1 	• 1 	1 	• 1 UL.UO.Uo. out me same rtas oecn rurnicu UOWiI oli mc Vague pica tnat 
fhe  headaiirtr of thp anplicant is vt te, h d'idpci whid, ic -- 	rr-------- 	--------------- 
evident, from note sheet thied 27.10.06. 	(Annexure- XV) 

tleiice this Original Application. 

PRAY ERS 

That the respondents be directed to pay the salary of the applicant for the 

	

(11 (1 	)flfl 	 l.,.s ',-. 	v.r--l.* 	.'.0 LI. ./.L.LL 	'.1& . 'JsJ. .'JJS1 	CLLLI..I. 	./. lV 	LL 	'.-'LL 	1. I4I..&LI.A. 	LJCI.bL 	V I LII. 	CLII 
consequential benefits including arrear pay and interests thereon at the 

..L 1 01)! ... -----LL.1J. Icitt UI jO/U CI ciiULWi i.JILILWIUt. 

.osrs o ( .1 n mc app1ilcan0n. 

	

3. 	Any,  iithpr rplipf ( 	to which Uh inrlicii,1- ir P,Hfid as Uh T-Tnn'hlp 

	

mi e 	 - --- 	-.. -. 

Interim order prayed for.  
During pendency of the application, the applicant prays for the following 
interim relief: - 

	

1. 	That the respondents be directed that pendency of this application shall 
not be bar for the respondents for consideration of representations of the 
apphcant for release of Ins salary. 

- 	 • -: -. 	 - 	. 	-: I- 	 — 
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IN THE CENTRAL DMiIWETRI 4UNAL 

GLIWAHAT! BENCH: GUWAHATI 
(An application under Section 19 of the Adniinistrative Tribunals Act, 1985) 

Title of the case O.A No 	 /2006 

Shri Krishna Eumar Singh 	 : Applicant 

=Versus= 

union or India CV, %jis. 	 1esponae1ns. 

TNT)FX 

ci 	Tr W1t1-) P)-i) rTn 

1. -- Application 1-13 
1 7..... 

r 
i. 

1 	 • 	1 	1 tt (1 .Ot .opv ul mc iettci uutcu h).%J1) 1 	- 
 II Copy of the letter 1&Q6M3. _ I v-'- 
 ffl Copy of exLract of the O.M dai.ed 14.12.1983.  

J. 
T7 
i. V 

,I 	.-.-...-L... .-L.s-.-I 	1 ( 	(1 fl,1 
'i 

) p 

 1 	V Coy of Tribunal's order dated 25.03.04 Z-f —2-2- 
 Vi Copy of representation dated 01.04.04. 2_3 -24 
 VII Copy of suspension order dated 07.02.05. 

VIII Copy of judgment and order thited 22.07.05.  
11 TV ...0-3... ,L...1  

Ji 	Jit.L 	
.  

12 X Cons of ;o1mic report dated 050706 _ 
 Xi Cop;ioforderdLedO5.05.06 

 1  XII (Series) i  Copy of representation dated 02.08.06 and  
03.08.06.  

vm f'.i.iL i no L 	OLL F 
 1 	XIV I Copy 	of 	representation 	dated 	26.08.06 1,t 

/r' iciies; 1  09 . 	iiflU  
 XV Copy of iiote sheet dated 271 0.0.  

iit 	nr. 

LL 
Date:- 2-)  1)-. oh 
	

Advocate 
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LL A11L 	 2LJiYiiiA.i1.t%iA '.' L AiiW.J1'J-L 	 -. 

GTJWA}IATI BENCH; GUWAHATI 

(An aPplication under. Section 19 of the Administrative Tribunals Act. 1985) 

O,A,No, ,7 I / 	/2006 
BETWEEN 

Shri Krishna Kumar Singli, 

YVorI1ng as lieputv L)irector (L), 
Po -fT ti ( 	iioTTc. 

I\4ain Road, Fargiih, 
viii I (,iJji. 

Applicant. 

- li Nfl 

- 	'rl 	tr 	ft 
IfiC UD].OTI (ii £flUIiL 

Represented by Secretary to the 
(L ,uveiiuiieiu. Ui mu.ict, 
Ministry of Human Resource Development (HRD), 

- 1. 	 .14  
IN(vv Lhthu- IIUUUI. 

The. Diiector, 
e1 Tm1i 

Central Ninth Directorate, 
Ministry of Human Resource Development, 
West block- 7, R.K. l'uram, 

The Adniinistrathre Officer, 
C.Fr 	re 

West block- 7, R.K. hiram, 
rit 	1 1 

i..4VV  

Respondents. 

DETAILS OF THE APPLICATION 

1. 	Paiticulars of the order (s) itgain5t which this application is made: 

This application is made not against any particular order but against non- 

navme.nt of tile nay and allowance of the annlicant w.e.f. Q1.Q5.2OO on a 
I 	 Ii 

c 



2 

.1 

..1.. 	Lt....L i.1-. 	TJ..4 	 ... 	4. ..€ L1.. 	1.. 	i. .. . 	n eJCCL tJi LIL; .4.ypiiLafl 1. i 

following a transfer order issued against the applicant. The alleged 

transfer order has already been challenged before this Hon'ble Tribunal 
- - 	r'i A T.T-. 'WWI 	.,J Lt:.. Lj.. 'i.L. P 	 J i'1.J. .J7f .vvO it wi iiufl UI .LflL'u1L1 v14.A i , 4fle1iifl 

dated 21.08.06 in O.A. No. 209/2006 has ordered to maintain status quo in 

the matter which is in force now and in compliance thereto, the applicant 
t.... 	 t... 	. ....j. 	 ......... 	 r'.. 	p 

thereafter, the pay and allowances of the applicant have been kept 

withheld from 01M5 2006 arbitiathv and deliberately only to inflict 
L..-.-. 	1 _J....-., 

A .J. LI.L L LiLULCJ.i. haL 	 Lilt LLLC t1J4.LCLLLL. 

Jurisdiction of the Tribunal: 

The applicant declares that the subject matter of this application is well 

within the jurisdiction of this 1-f on'ble Tribunal. 

Limitation; 

The applicant further declares that this application is filed within the 

limitation prescribed under Section-. 21 of the Administrative Tribunals 

Ad' 1985. 

T....d.. _(1. '. 	ritLs S.3l iiC 

41 	'L1-- --------- - ----- _ T1 	i -- 1i' 	 Iii 
±.i 	iu ule appncutL Is d cluzen ol inu.ia anu as sucu lie .Ls elUiueu w n ule 

rights protections and privileges as guaranteed under the Constitution of 

42 That your applicant after being selected by the UJ'SC was initially 
• i - 	A 	i.._i- 	 ... IT 	 •1 2 fY) I (QU ... 	rj1-.: 

LOLO LLJ.L%. LJLLtLLO4. LLLL &L LLL) LiLt .LJ .LJ. .1. /LJ' CL L £ ' VV L.LLU. IlL 

the Central Hindi Directorate under the department of Human Resource 

Deveiopment The applicant was promoted as Deputy Director 
IT 	 ... 'z no IOfli ....- 	L, 	 .......-1 .-.,-..-i. ,. 	-. 

CU.LLi. LLLCLCU.L.J. 1L VV CL LLCU.L)ihi.A. CLLL'.A. 	L1. LU 

Eastern Regional Office, Koikata as Deputy Director (Languages). 

Cr 



/ 

j 

T.... A .......1 	ItInD 	1.. 	.1L.._.4 	.4........-1 .....-1 	...L..-1 	1\.. .. 4... 
ill J- fiJ1, 4. 7Y U.L 	J1JLiLs4lIi. VV .4. 	L iIbiiiL.4. s7iL..& }JO..& as 

DLreçtor in the Regional Office, Guwahati. However, alter serving a period 

of three months in July 1998 the applicant was temporarily transferred and 
1-' 	..4_...1 	 Th..... L. 4. 	NT..... r 	1L 	_1.-..-. 	 i-i. 	1T Postlkcd  

L..I4. 	c 	a e, 	. 4AWILg 	 c N.E.  

Regional Office in the post of Deputy Director. 

4.3 That the applicant was appointed on depuiation basis at Koikata under the - 

Commissioner for Linguis tic Minorities 1n India, under the Ministry of 

Social Justice and Empowerment and after serving a period of more than 4 

year as A.ssiL Commissioner for Linguistic Minorities, Koikata he was 

repatriated and posted in the 1egionat Office, Guwahati under the Dept. of 

Central Hindi Directorate as Deputy Director (languages), which would he 

evident from the letter No. 1/45/98-35 dated 23.01.2003. The applicant 

accordingly joined for duty at Guwahati in terms of the above mentioned 

order and the said fact would also he evident from the letter learing No. F. 
. T 	P f r I f (c f 	1 	1 • 	I 
i'o. j,-t/ uuo-  i-.anin. aatea uuo-uv. 

	

I'... ..0 LL. 	 ',') fli :V 	- 	10 fl, A') 	. _VFY .io.uo.v aie EiK.ivse.t 

for perusal of Hort'ble Tribunal and marked as Armexure- I and II 

rpcn.cHvplr 

4.4 That in view of the professed policy of the Government, notified vide O.M 

M- ')OflhIl 4 /1 IQl t flY -4- 	14 1') 1 OQl 	r 1ff 	V) 117 1 QQQ -1, I j. 	_'J%J'.J .Lf J f 	4. V 	..&CL 	1 	L1. L . .L JJ CLLI'_ 	' 	IXL .4.C& 	'.A. 	- 4. , .' J, Lite 

appncant is entitled to get a choice station posting on completion of the 

fixed 2 vears, tenure of service in the N.R. Region which he has fulfilled. 

Copy of extract of the O.M dated 14.12.83 is annexed hereto for 

perusal of Hon'ble Tribunal as Annexure- IlL 

4.5 That while working as Deputy Director (Languages), under the Peptt. of 

C'... i-...1 	 r'..... -.L..i- 	il-.... 	1--...i- 	1. 	- 1 	CY ')11114 
.J. 4. 4.ILLLL L'LL. L I.J4. 	' .4.VV CLL 	LL 	Jj:JLLit ICJLV e. '.JAL L'J. J.  JJ± 

one order dated 10022004 whereby the applicant was sought to be 



I 	 -\ 	4 

	

.-J - - .,4-. - C.. - 	- . 4- I) 	-.jX 	L - Lt 	T) 	 1 rA LL ULt,II I .& ill L.A 	L&.A. LI J111 '.... U.VV 4IL. U. ISSCg]AJn vuie v u. 	 ii 

in Koikata with iinniediate effect, even before completion of his fixed 
tenure of 2 years service in NI Region as Mid down by the Government. 
r.rL 	 .j 	 .4 	 ....  itu yyiiCiii LkI4UL VV IWA. b U.LFLLLLLI.CU. .L Cyi uiit u.ui I vi i...' • Vh. . _UU* O uiC 

iespondents praying for his choice station posting in Delhi, followed by 

another representation on 16.02.2004 StA the respondents transferred the 
£....... r...t. 	TT11.. ..t. 	1C.4.. 	L_4 	 - .3.4 ..L i&Lii ¼jt&W LLLLLI U.) r3jjAt VVILIL iltilji4-LLL&e LIILLI[U%Jfl .Cflu. cu& iu 

consider his choice station posting at New L)eihi, which the applicant is 
lecitiniatelv entitled in terms of the professed policy of the Government. 

Copy of the order dated 10.02.04 is annexed hereto for perusal of 
Hori'ble Thhunal as A .exure- TV. 

4.6 That bai -nor nortrriad .1- H4 	11-rri, 	m1i th 	lL-at 	-ne1 nn-n_ b 	bb ---  -- 	 '- 	'- j 	 '- 

consideration of his choice station oostijw to New DeTh.i, the aooiicai -it L 	 IL 

approached this Hon'hle Tribunal through O.A. No. 38/2004  praying for 
miashin'- of his order of transfer to Kolkata and for further direction unon 1 	 - 	

- 	I 

L_ _j Li-------ILf'1 LiterebpuitUeILL ivi juu vi nuiue Sutuvu pvsj 	0 cite ippuaiU.. ilu 

i-f on'ble Tribunal was pleased to stay the transfer order dated 10.02.04 vide 

it's lnterlm order dated 20.02.2004 in (1A Nti 38/2004 and finally disposed 
£ i.L 	c\ 4 	T. iO fPI1i4 	.4 	jJ 	L.. J.L .4 ' 	IV) nA J 	.L Oi u.tC '.i-  INU. o, LUV-* vlue ii. S vui: uit.€u w.u.u'i 	uun uiC 

applicant to file a fresh and detailed representation for his choice station 

nostjnp- to the resncmdpnts wjthn one week of the date of receint of the I 	 £ 	
I 

--.4 	 .4 LL.L .... .3 .  . ..L .3 LI---------- 	IL - -...- L 	 -.-- LL 4.1LU. lUiUtt.L ufleuLCu. LLLC iCbp0It..ttItu uteient tO WIII.&r LIte 

representation and pass reasoned order within one month time thereafter. 

The Hon'hle Tribunal also ordered that the interim order dated 2ff 02M4 
- - ....LJ 	 LI1 LL_ 	 ..tLI_.... 	 4 	 .1_ 	IL A,Ouiu WitLuu.L vIA ute uUilLpieuOIi UI LIIt CAC1ulbe. JS.LuUIUJILIy, Lue 

applicant submitted his detailed representation dated 01.04.2004 enclosing 

therewith a copy of the Hon' ble Tribunal's order dated 25.03.04 and prayed 
£.. 1 	.t. ..... 	 C.. 	I... 1.T 	1t jUl 1U3, itOi 	I..LLIUjL LL AIbIuT IA) 1'4CtV 	eLIu. 
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Lt.... 	LI .'t.4.. 	m....1'.. 	,....,4.... 	 ' 	 fl,t 	.4 
.Jpv 	,i 	j. iOi L1 	ii jIJU.ituA.1 	 i%A.t 	 an 

representation dated 01.04.04 are annexed hereto for perusal of 

Hen' ble Tribunal as Aiexure- V and VI respectively. 

4.7 That while the applicant was anxiously waiting for his transfer and posting 
4fl i%.fnr*i flii.1 lift *4 Tfl C' 011 V1SVi C' 11 	r f..e. n,,n,l in fan a ri' ntn zi i- ., on 'n a ni ,.1 nt-I 
i.t.t 2. 1'.. Vt .Lt t_  ASLL, Alt. TV l.a C' LAS. F!.LLC'.SSIbSJ 1.2.14 .(ttS_ LA. IS tt.IJ it ...AAJ.LtS_LtttL L.t4C'S_ 1St 14 .'JA.tSISfl_ 1.4. 

I 	r nm 	. manner aria an n-. was loagea aaJ.nsI. mm  at uispu.r iouce MaL1011, 

Guwahati on 31.01.2005. and sending him to Police custody for 5 days. 

rcsuiti.ng into his suspension from service. Two fabricated criminal cases on 

the charge of attempt to rape and trespass etc. was registered agaLflSt the 

applicant in the Court of Chief Judicial Magistrate s  Kanirup bearing No. GI< 

202/05 . similarly other case, has also been committed in the Session Court, 
it- 	 I 	1. 1 	 'n nan F - 	I a -t• 	 •T, Fat 	• 	.1 	1 * 
ramrup un.aer INO. Gt 	Oo ana INO. 196 r/ vo against me appucarit 

However, nothing prima fade could be established against the applicant 

and the cases are now pending before the learned Comt's aforesaid. The 

appllcant has also filed a cross FW of Assault, Which has been registered in 

the Court of learned Chief Judidni Magistrate as G.R. 606/05 and charge 

sheet has been filed and the same is pending before the Court. The 
1. 	. 	 I 	 I 	I 	I 	 ' I appucant was nowever, piacea unaer suspension w.e.r. ui .uh.huu vioe 

order No. F. No: ,5-5/89-Admn. dated 07. 02.2005. 

Copy of suspension order dated 07.02.05 is annexed, hereto for 

perusal of Hon'bie Tribunal as Annexuz'e- Vii. 

.1 F) 	trLL in.... .i... ... --.. -------..... i... L 	-.... 	£...... L... ..1.. ... 	L..S..' 	 1. 
't.t3 	tILCLL 1LLiUJ1t HO 	.'Oii 	LU IUG 	 ioi ius 	oie 	uOit pubw.L O 

New Delhi and due to non-compliance of the order dated 25.03.04 of this 

Hon'hle Tribunal in O.A. No. 38/2004, the applicant filed one Contempt 
n 	----.4..... a fl tT. jt) 	Yfl 	c A l'tT 	')O /'cflf'c4 L..L... LL. TT....../L1 
reLluoiL w&ei 't...r. i-.u. i., ou1. ui t..'.i-t. i-.O. oi .uv* utiore uu nun 

Tribunal on 23.03.2005. This Hon'ble Tribunal vide it's judgment and order 

dated 22.07.2005 in C.P No. 12/2005, dismissed the Contempt Petition 

._1------- '.JL,,La 'I iLi LLIcH. no U'..t..t.itJiL IOi 'Postirlq,..tLLL Lit..Srvm U1JiL Li,L jiL.4.L.iit 
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teiidered by the respondents to that effect. 

('nnv nf iinnsion nrdi' difd 77 fl7 fl. i annd hrtn für 
.r---------------------------- -- 

	

.-..0 LI ._'l_l.. 	 ...-. 	 TTTT 

	

JJiUiU 4.JI 11O.LL ?j iii,JUJi 	 itI4I 	v iii. 

4.9 That subsequently, vide one order No. F. No. 5-5 189-Adnm, dated 

25.04.2006, the suspension of the applicant was revoked bu.i the said 

revocation order was neither intimated to the applicant nor any copy of the 

said revocation order was sent to hint Evenhllv, following his quarries, 

the order was shown to the applicant on 05.07.2006 only when the 

applicant could come to know that his suspension stood revoked w.e.f. 

25.04.06. Accordingly, the applicant resumed his duties immediately on 

05.07.2006 only wherL the applicant could come to know that his suspension 

stood revoked w.e.f. 25.04.06. Accordingly, the applicant resumed his 

duties immediately on 05.07.2006 (FN) itself and sent his joining report 

dated 05.07.2006 to the respondent No, 2. 

	

..0 ...J.. 	L 	 ------.L4 £ 
Oiuti tktU i.J.%J4*.VO dflU JUUW.L repuit. LLaeU UJ.U/ .OU are 

annexed hereto for perusal of Hori'ble Tribunal as Annexure- IX 

crn( I( rncHvIv 

4.10 That in the meantime when the representation dated 01.04.2004 of the 

., %-Vll- . ,., 4- 	r-.-.n,s 	C.- 1i#4 	i-I. n ..n.r 	-, A 	4-c. C. A 4-1.. n-.A n-.. A.1 	I VV 4W .JC2a...LLLb t11ore tSAC .1. 	 a ctl'o..& L.LLC 4J1  1CL .LC& tC 	£.....'. t.J..J. 

of this Hon.hle Tribunal in O.A No. 38/2004 was still to be compileti with 

by the respondents, a fresh order was issued 1w the resnondente on 
(Z IflfliZ 	4-.. .....-.4 	. ..,A 	..- +J" 	 , 	 4. -.,, LLaLL,LeI 1.4.1 	CrLL4.I 	 L 	C.kJfLL4.4LLLL OA4.LX 	abc.JIL 1.4.01.4.1. 

Guwahati to Kolkata. it is relevant to mention here that the respondents 

issued the said order when their earlier order dated 10.02.2004 transferring 

4-1, C. .,...-.-a 	., 

qi 

4'n 	(•f 	1-, . 4- 4-r V ft.-., I-., 1,..e' l*esC.-i ., 4...- mA 1-...- r 4-l.-c. LLL 44 4.IIJljLCtlL 1.44.fli '.. 1.aV CI 4.44 1 4.4/ £\.OL..4. .4.4. 1.4W L'4LL a 44.4 Y .L L/ 	LLLLa I 1JJ_& 4J14 
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Tribunal vide it's order dated 25.03.04. 
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tton bie irllunaI as Annexure- Xl. 

rcI 	. 	. 	 . 1 	• 	II 	•1 

ii IItdL Ut ciew 01 Lue \'nicuCLIVe wil dfPUflifl' oruers 1ureia, isueu by me 

respondents time and again and havhg failed to get justice? the applicant 

has once again approached this Hon'ble Tribunal and has filed  

209/2006 praying for quashing of the transfer order dated 03.05.2006 

direction upon the respondents to grant choice station posting to the 

nnA 	nhlfltAT i-ba .,i,nlr'st,i i-n rni,f'ni,n it. l.ic' tvncn1, nlnrn n4 
14 ' 	.14L&W 14J 	 La.VV1-Lt1_ 41 	fl.4.4LSV 4111.3 I_,.J4t...LSL4tt... ALL ALtO 1.X.L 71_LI.. y.A_ S_ti. 

posting at Guwahati tffl granting of his transfer and postmg to his choice 

station. 

4 	That thereafter, the I<espondents have arbitrarily stopped the payment of J2  

salary of the applicant w.e.f. 01.05.2006 onwards and the applicant has 

been struggling hard to have his bread and butter br ins subsisLerice br 

over 7 (Sevei) months by now. Situated thus, the applicant submitted 

rpnrpci-rnf.ificni nn It? 1154 2fl11 ind cm (P 11547I)flA 1-n Fh 	 N - 	 I 	 - 

... I 	 1_ 	L..i _.V.:LL 	-- 

	

lutltitU_ I peS_LIVei pIL&'Y $Ai IS_3I iCIct 	sJi lu.b U 

c,...... 	,-..€ arep-l4---.-. 	-.-:i fil n ne.. .-.-....- 	(IQ (it. 

	

.. 	. 	. 	..,. 	• c 	. 

hereto for perusti of Hon'ble Trihuni1 Ps Annexure- Xii (Series). 

A - . 	r1 	1 • 	1 T ..   t1 I 	1 	l'l'., 	. 	1 	1 	1 P.1 1O 	I1 f • 	f4 A 
J11L'tL tIUS hUlL O1( liit.,Ufliü \ith j. b lLLu.I1LLL )rUt1 ii.tU .i.UO.LUUO IlL 'J.Pt. 

No. 209 11 2006 has directed that status-quo as on date shall he maintained 

	

it 	thu 	 iurtipj Thu 	 ui - 	-i11 eOTIHtilt 11ui 
- 	- 	1--t- 	-t- 	 -- -------.--- ----- 1V_ 	 tV.tVtV.tV 

..-------------- 
uLILtI UL '.Jh1LILclj. iL LLdU'IL ID iJYV UCJ.LUVJALt UCi.jit wit, riut t'ie IEIOU.lIai 

hi. 	 I. 

tol adiucucatien Tius implies that the pplicnt s functioning in his 

iiiuiiit nfficu if 	 WL-lig'tl 1Li 

 

hAQ 63(311 (I(11L1(T LZ1TIC( D iittlitthCEfl e1- 

	

_1.i 	- 	_._ 	R'(I.Rc 	_L_1I 	--- ----------' 	' 	 .._ 	_1._ 	•i._ 
IUb UULjCr$ oil UU.'J/ .UO c,1,ufl CUIILUU-LC dIL 	Ulth sI.ciLu-quu sna.0 we 

maintained tiLl the disposal of the Ori.Onal Application. 

( 'u- 1,y if IIiti-TIIiI 1Tht'di1 li 	'21 (154 II( 	tii-wuiul l-u ufu'i fn-r iiiiul 
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-- A 	 %fTTT 
4J1 rwjl VIC jfiuUiiui 4z, t flflC?%1&1T i'.Aii. 
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representations in succession to the respondents on 26.08.06 and 03.10.06 

praying for release of his saLary and copy of the interim order dated 
"s-i no ui. .0 jt... J'ti... Pt........1 	 C_.... ..L..-1 i..-. i1 

	

u uui 	 uii II1uuLhi vv 	wi v.4TuI.u. LA.' uie 

But even thereafter, the salary etc. of the applicant have not been released 

as vet. Beino-  in extreme financial distress, the atnLicant wanted to nroceed r 
I... t... t..- 	 imc 	 -.-i 	 £. Tmr' CO iii 	 LA' IL cjv IUL L. I '. IttLLULb tU.L.4 	 IL.J1 L. I ¼. s.LAV ..4ILL.A on 

02.08.06. But the same has also been returned on the plea that the 

headquarter of the applicant is yet to he dedded which is evident from the 
 1-. 	 1.. 	C,1.. £tL'L 	iLIZL 	L-L ../ . kJ.SJU. IJ.L 4F1JLILLLL ILCL ILO'V V J. L1LFLLIiLL..& IUO LID1L 

LTC application once again and the respondents have not taken any 
ic1on o f3r. 

	

,,1- 41-. 	 flQ ( 	(4 (Ui ( 	031  It) ('*€ . e 	 .., 	., . 	 J. ..,, a1 e 
annexed hereto as Annexure- XIV (Series) and note sheet dated 

227.10.06 is annexed hereto as Annexure- XV. 

4.15 That the applicant most respectfully begs to submit that his deemed 

suspension was revoked vide order dated 25.04.06 which was deliberately,  

	

1 	 1 	 1. 	 s1 si 	 1 	 1 • 	it 	 1 1 not COflifliUtilCatCU to me appncaiit Uflili 1-tiC appiicanr XUIflSCII COURt 

discover it on 05.07.06 and joined his duties immediately on 05.07.06 by 

submitting his joining report. In the meantime, the respondents issued the 

transfer order dated 05.05.06 transferring the appllcant from Guwahati to 

Kollata and for this purpose only the revocation order dated 25.04.06 was 

not communIcated to the applicant in a planned manner and with 

malafide intention. Had the revocation order been conurwnicated to ithn, 

the applicant could have joined his dut:ies instanti when the transfer 

order dated 05.05.06 was not in existence and his headquarter was 
1. 	 TT_ 	 1 	-- 	- 	i 1 	 I-'. 	1 	. 	 1.%, 	j '..,Uw41uuI. r1OWeVeI, ile tesuflleu nib .tuues aL '5.uwanau on vu.ui.uc uiu 

since then he is still functioning at Guwahati office only nd as such his 

headquarter is at Guwahati only. This Hon'He Tribunal vido  it's interim 
U 

- 	, 	 - 	i 	-El. wi.ut cku 	,.uo itdb WIeLi.eu ,k) UUJlL4iU 5L41.Ub Udo as 	U3LC. DUL 

"I 

FRO 
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applicant is u.ndedcled and on this plea the salary etc. of the applicant has 

been stopped w.e f. 01-05.2006 which is arbitrary, maiafide. unfair and 
L 	 1.... 	 /i_1 	P11 	'' ii 	iiii yz.& uv 	 iiui ui ii JU.Uc.U. $.Lt li 

dated 21.08.06. 

4l6 That the appllcani further begs to submit that it is the procedure 

established by law that after the revocation of the order of suspension, the 

concerned officer has to rejoin his duties in the office from where he was 

placed under suspension only and as such ibis applicant, in all, fitness of 
the things, was supposed to rejoin his duties at Guwahati office only from 
where he was placed under suspension and he did it accordingly after his 

1 	1 	1 	 I 	1 	 '.1 	1 	11. suspension was revoea. me responcients nave neitrier reieasea. mm ftom 

Guwahati pursuant to the transfer order dated 05.05.2006 nor the 

applicant has handed over the charge etc. and the applicant has been 
1. 	 • 	I • 	I 	•. 	. ,1 	1 	•. 	Et. 	I 	A 	1 	.1 	1 	.1 uisc arng ins ciunes at uwanau omce oiuy. .s sucn, me piea or me 

respondents that the headquarter of the applicant is not decided and 

stopping his salar on this ground is not sustainable, more so, when this 
Hon'bie Tribunal has directed, to maintain the status-q-uo, and the matter 

is pending before this Hon'ble Tribunal for decision. This apart the 

change of headquarter or otherwise if any, does not in way alter the status 
1. 	• 	 I 	 • 	 1 	 1 or nie appucant in respect or ins empioyment or,pay anci as sucn stoppage 

of his pay on this ground is not sustainable in the eye of law. Such actions 

of the r malafde arHtrarx7 (1'1i1)5O.'  t'i the 1 ro€wjr 
...... 	

.. 	'' 	tL''' 	-' 	.. 
11'l 	11 	1 	 1 	• 	1.' 	t1 	• 	• 	1 	( 	 • 	'P• Cbt L,flbflC.t DV .cI W dfl(i \' liJlii fl'v C JI tLlC EITh..1ILS UI fltUIii. JUSt1LC. the 

respondents have resorted to such techniques only with the intention and 

motive of inflicting finandal hardships and harassment upon the 
1• 	 r 	1. 	(1. 	1 	1 	 "1 	1 dI)a(u. ror u r a.i r ins nu wirnout L'' sanLuon or law Wnatsoc'y Cr. I 

407 	'T9.....i ,L... i., 	 € 	-i... 	I., C, 	P 	 1 LIL 	) 	 Lu. ILL DCLiCA 	Cu.... J.IJL ILuL(), / 	Ij 	 LLL 

applicant has been undergoing serious distressing cQndiion affecting his 

op 
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sought to deprive the applicant of his right to live which hits the very 

essence of Article 21 of the Constitution of India. As such, finding no other 
1t 	1.L 	 .. 	it 	TT....'t.i 	T....t..... 	1 A.... iL1iIL1V.., 	9Jk11U. 1b 110W 1}F1 LLU11 L1U 11011 iC .iiwufl,u 101 

proteclion of his rights and interests and ills a lit, case for this Hon'ble 

Tribunal to interfere with and to protect the rights and interests of the 

applicant by directing the respondents to release his salary for the period 

from 01.05.2006 and onwards forthwith with all consequential benefits. 

4,15 That this application is made hona.fide and for the cause of justice. 

	

t. .1L.. /,.,\ 	L. 	I 

	

'. 	 11i%. J'JL i'.1i1 'J 	1L1i .gai 

	

5.1 	For that•, the applicant has rejoined his duties on 05.07.2006 after the 

revocation of his suspension and has since been discharging his duties. As 

such he is enHfled to a-el-  his sil.irv 

5Z For that, consequent upon the revocation of his suspension, the applicant 
4.-.. 	 # 	 ("tU 	 1-.... .. 	 ..1 	 I. 1L1) J. jOiii.. 	 CL L '. LIVV CL1ICL .J. '.../LL1C, W iL1 11C VV CL YV oIl.lng fl0L o his 

suspension as per the procedure established by law and his headquarter is 

Guwahati, the revocation order itself states that the applicant stationed at 

Guwahati. As such stoppage of his salary on the plea that his headquarter 

is undecided, is mahtfide, illegal, arbitrary and unfair. 

	

5.3 	For that, the order of iransfer dated 05.05.2006 tximsferring and positing 

the avplicant from Guwahati to Kolkata is subjudice and pending before 

this Hon'bie Trjbunal and the Hon'ble Tribunal vide its interim order 
1 	1 ..1 I( /1f(P 1 	1' 	1 	 • 	1 	 ,-?-,1 . 	. 	1. 	1 UitCU i.UO.hUkJO nas uiiectea to iniiintiun me srarus-quo. irns 1D]piles mat 

the applicant continues to function at Guwahati as his headquarter and as 

such the stoppage of his salary on the ground of headquarter is 

uiisustainabk arid opposed to the directions passed by this Hon'bie 

Tribunal. 

Anksm 1,U 



/ll 
•1 

er,..... 	 .. 	.4 	t,t  
iji 	 Li.... 	ii LII iv 	LLLIiL LII ,uJCILbIOfl 1.vS i.&Ct .ji hUJUU 

but kept LLncoln.nulrncated to the applicant until he could discover it on 

05.07.2006. 13y doing this the respondents restrained the applicant from 

	

t.. .4.4_i -. 	 .4 ... .... ...1 L. 	 L 	-a..-.-- ...4 
jLILLU.i iUb WJ.LLCh ii. WIR Ii.A , 1LIL IUi, tifli 	flri. tiC 	 w .C. 

01.05.2006 on the basis of transfer order is-sued subsequently on 

05.05.2006, which is maiafide. motivated tmfair, arbitrary and opposed to 

%JA v ii vv Lu Li v it..t. J 

5.5 	For that, following the frjgfer order cLited 05.05.2006, the applicant has 

neither been released from Guwahati nor his charges have been mnken 

over nor the order of revocation indicated any condition precedent. As 

such the contention of the respondents that the headquarter of the 

applicant is undecided and stopping his salary on that ground is ifiegal 

and violative of the principles of natural justice. 

3.6 	For that, the change of headquarter or otherwise in respect of an officer in 

that event of a i,rcmosed transfer, does not in any way alter the status of 

	

£ 	I 	 - 	 d 	 J 

	

..L ... 	L.. 	L1...44. 	LL 
k.Ut 	 in I -ebpt 	 eULpAOYmeIII o py uxu. 	is 	 UIC o ge iilS 

salary irrespective of his stay in his old or new headquarter, more so, 

when the matter is nendinc before the Hon'ble Tribunal and the interim I 

order of status-quo is continuing. 

t' 	.. 4. 	 i-I 	• . 1 	4.1... , 	 i.1,,.. 	 :I tALC aCLSX&L V 	A Lit 	CL LI LJ.LLt..Cti. 	Lit 	S. C L'JALL 	C tC C 
.1 	 LI 	LI 	 .1 	 Ii 	 i 

stopped his livelihood and thus have deprived him of his right to live 

which strikes at the root of Article 21 of the Constitution of India. 

5.8 For that due to stoppage of his salary, the applicant has been undergoing 

extreme distress and hardships and irreparable civil conseqm?nces which 
- I Vl.--------- Is LCilhi LtpOfL iUs iltLL%U anu IlIAUi. 

LI 

0 	IFV 4.41,IS 	 1...., 	l44,t,- 	..s-.s 	4-.s4-s 	4- 	,.. -.  
.1. 	 i L'S 	ILL I, itt Ctyffl.LLCLALI. LICLO C tLLJLLL.LL L Li rCJJreoCSLtCt LLL'TtO LLflIC 	 CL5CtSII LOS. 

release of his salary and prayed for justice which have- been denied to him. 

C21 AAJ 
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available to and there is no other alternative remedy than to We this 
application. 

7. 	Matteis not previously filed or -pending with any other Court. 

The applicant further declares that saves and except the filing of O.A No. 

38/2004 and Q.A. No. 209 1/2006 before this Tribunal he had not 

previously filed any application, Writ Petition or Suit before any Court or 

any other Authority or any other Bench of the Tribunal regarding the 

subject matter of this application nor any such appl1caon, Writ Petition 

or Suit is pending before any of them 

0 

Under the facts and circumstances stated above, the applicant humbly 

prays that Your Lordshi.ps he pleased to admit this application, call for the 
"4 	r '-'- 	 l-..,... 4 i-1 	 ,L4., 4 .i.. iL.A JL 	 CLLL..L 	 LA LLI £/¼JIL.L1LO A) )iUJV'I causeas J 

why the relief (s) sought for in this application shall not he granted and on 

penisai of the records and after hearing the parties on the cause or causes 
1S 	 L 	 i,. 	-...._i. 	- £ 11.......... , 	 £LL 4eil1 

&l 	That the respondents he directed to pay the salary of the applicant for the 

period from 01.05.2006 and onwards on regular basis with all 

consequential benefits including arrear pay and interests thereon at the 

rate of 18% per annum forthwith. 

,f-.: - 	('f the apphcation,  

8.3 	An other relief (s) to which the applicant is entitled as the I-ion'ble 
1 	 1 	(. 	1 irioun.0 mv cern ut nu prOper. 

7. 	interi'm Oiiizi 	 104; 

- 
- 	 . 
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interim relief: - 

9J 	Thai the respondents be direded that pendency of ibis -application shall 

not be bar for the respondents for consideration of representations of the 
.,lw,irif Iri- 	1c 	pd lac' c",l',r 

£Z_Lk..tL SJ1. LUO 	&Lt&L 

10 

11 	Parnri t- f thp LP.fl 

1) LPO No. : 2- 	4 9-3•3 	22_ 
ii) Dateofissne. : 

lii) Issued from : 

Payable at c 
.L.. 

T.--..--. 
'.1 

As given in the index. 



. 1rrir A 

1, Shri Krishna Kumar Singh S/o- late Badri Narain Singh, aged about 56 

years, woridn as Deputy Director (Languages), in the office of the Central 

Hirtdi Vuectorite, Guwthiiti, applictnt in the insbtnt originil application, 

do hereby verify that the statements made in Paragraph 1 to 4 and ô to 12 

are true to my knowledge and those made in Paragraph 5 are true to my 

legal advice and I have nol suppressed any material fact. 

And I sign this verification on this the LO U day of December 2006. 

14 

-T 
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iii/No.1/45/98- 
oiFr 	1E5t 

Government of India 
iiduf1)diulzi ud 3Riiftn Inei 

Ministry of Social Justice & Empowerment 
- aiit 5 aIii5ir 	 5 311ffl 

Commissioner for [Jinguistic Minorities in India 

Speed Post 
Ill 

ft'si/ Tcicphonc 2468565,2468566 	 I 	 40. 3iJI 	I1I CU iIId 

ait I Tcicgram: UMINCOM 	 I 	 40.Am& Nath Jhñ Marg 
ag /iiini Tcicgrarn otlulc'Ilgnzl 	 ~ LIIIMTUZ - 21 1002 

x,'i lo / Fax No. 0532-2468544 
	

Ahlahabad -211002 

ETDatc7TTJT) 
To, 

The Director, 
Central Hindi Directorate, 
Ministry of Human Resource Development (Department of 
Secondary Education & Higher Education), 
West Block-Vu, Rama Krishna Puram, 
New Delhi, 

Sub: Repatriation of Shri K.K. Singh, Deputy Director presently on deputation as 
Assistant Commissioner for Linguistic Minorities, Kolkata. 

Sir, 

I am directed to refer to your letter No. 5 -5/89 -Admn. dt. 06.0 1.2003 and 
to state that in persuance of the Ministry of Social Justice and Empowerment letter No. 
18/4/2001-CLM dated 18.12.2002 Shri K.K Singh will stand relieved from his duties as 
Assistant Commissioner for Linguistic Minorities, Kolkata w.c.f. 3l  Feb. 2003 (A/N) 

- 	 . 

with the direction to reliort as Deputy Director (Language) in the Regional OfFice, 
Central Hindi Directorate, Guwahati. 

2. 	The Officer will be entitled for transfer T.A. and joining time, as per rules from 
Kolkata to Guwahati. 

Yours faithfully, 

(T.P. Srivastava) 
Deputy Commissioner 
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Copy forwarded to: 

Shri K.K. Singh, 
\-" 	Assistant Commissioner for Linguistic Minorities, 

67, Bcntinck Street, West Wing, 
4111 Floor, 
Kolkata-69 : for necessary action 

The In-charge, Regional Office, Central Hindi Directorate, Guwahati. 

The Deputy Secretary (MC), 
Ministry of Social Justice & Empowerment (CLM Section), 
Jecevan Prakash Building, 
Kasturba Gandhi Marg, 
New Delhi : in reference to their letter under reference. 

The Pay & Accounts Officer, 
Ministry of Social Justice & Empowerment, 
Shastri Bhawan, New Delhi. 

Service Book and Personal File of Shri K.K. Singh. 

(T.P.Srivastava) 
• 	 Deputy Commissioner 



17-  
F.No.3-2 6/2000-A dmn. 
Government of India 

Central Hindi Directorate 	A W.xtrftf-. M/O Human Resource Development 
r o  

West B/ock-7,R.K.Purarn, 	fV 
New Delhi-hO 066 

Dated: 18-06-2003. 

In supersession 01 . s Directorate's Order of even number dated 30.7.2001 
Shfi Kr/c/ma Kumar S/ngh, Deputy Director(L) is being hereby appointed as 
Controlling Officer in respect of Group C & D staff of the Regional Ofl7ce( N E) 
Guwahat,, under S. R. 3(10) w. e. i 11.04.2003. 

The sanction is also accorded for delegation of powe,'s as Head of the Office 
of that Office. Shri Krishna Kumar Slngh.DY Director (L) is also hereby being 
appointed as Drawing & Disbuiing Officer of that office under Treasuiy Rule 124 of 
Delegation of Financial Power Ru/es in respect of Pay & Allowances of Non-Gazetted 
Staff as well to the Contingent Expenditure w.e.f 01.05.2003(F.N) Shri Kiishna 
Kumar Sing/i, Dy. Director (L)will also function for his own services for the purpose 
of TA under S.R.191. 

In addition, Shri Krishna Kumar Singh, Dy. Director('L) is also authorfsed to 
carry out inspections of all the Voluntary H/n di Organ/sat/this falling under the 
N.E,Zone. 

A set of specimen signatures of Shri Krishna Kumar Singh, Dy. Director(L) 
attested, is a/so enclosed. 

:ay & Accounts Officer, 
A O,ShastriB/mavan, 

V°w Delhi. 

zz i'. c..) 
(Dr. P L Tanéja) 

Director 

ooy to:- 
TheAccouritantGeneta/, Guwahati. 

	

2. 	Shri K K Sing/i, Dy. Director (L) 	3. All Deputy birectors-(L)C. H. Dte. 

	

. 	All Regional Offices of C.H.Dte. 	5.Accounts Section 

	

6, 	Office Folder. 	 7.Agent,Canara Bank,Guwahati(A set of 
specimen s:gnature is enclosed. 
Regional Office, C.H.D.,C/o Das Enterpilses 6th Floor, Jaya Nagar, K/?anpara, 
Guwa/iat/-781 022 for infoimation (A set of specimen signaWre is enclosed) 
Assistant Director(Grant -s) 
PAtoDirecto,r 
P A to Admn. Officer. 
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(Extract) 

.t'4o. 2OOl4/2/53/IV 
'4vvrrunent of In'Jjâ 
MiniStry of Financ.e 

Cepartment of eenajj,e 

New C.*elu 	thc 14t.h L'e. 

OFFICE MtNONiijp 

Allowances and facilities for civilian 
eJloyee% of the Central Government serving in the 
states and Union Territories of North Eastern 
Region- iisproveaents thereof. 

The ried for attrcLjn, and rtajnjr, the 

of comjt,ent off tr 	fo, 	ervjce ii the  
Eten 	eçiion comt)rjjr 	the 	of Asuf. 

rtcJhaiaya, Manipur, Ha1aJ 	Triput a and the 

Union Territories of Aiunc - 	Pradesh and 

has been erjng the attention of the overnrnent 
S 	

of aeme time. The Government had dD$Ointed a 

Pamitt undør the chciirmarhjp of 5ecretary, 

Deptt. Of Perzonnet and Admjnjsratjve 'eform, to 

rvjew the existing a.Ilowanc5 and f t;jE 

admissible to the var1ouj catego,js of civj1jn 

':entral Governeent qmp I ayees servjng in this 

8e 1 on and to sue.t suitable mprove,ja the 

('0CCAMPOnda't i orm of the cemmi t tee have been 

carefully considered by the Govenmert and the 

President is now pleased to decide as JOWIS 
 

r 	
14 , • * 	- 	

: 	 / 



heie will be. a fi.e'J tenure of pOLint. of 3 years 

t.a 	time 	for off i:.ers 	with 

ervice, 	of' 10 	' 	ui 	t: 	•:tnd 	o( 	, 	i.ju 	'. 	of 

1S' 	*i 	a time 	for off icers 	wi th more 	U 	to 

v1rs 	of 	service. 	piiods 	of 	leave. 	traiiini 	Lc. 

in e'cgss 	of IS days 	per 	year 	w ii 1 	be ec ludeJ 	i i 

count inj 	thc teri'ir e 	p.r i':d 	of 	year's. 	Off ict 

ii 	 m 	o f 	t he 	 i 	,eriure 	of 	s€ivj'.;e 

too, I .j oIt€?J 	b o v* 	may 	de red 	f o r 	I: i (I 

t' o 	Lhir  

I he 	er i od of depu tat ion of 	I he Cen I ra 1 	(iverier.t 

oios 	Ic' the 	tts/tjn.ou, 	ter 	i toi jt 	or 	the 

or&h Estern Ieoicn 	will 	'rioral  

carl 	be e- tenJe9d 	in 	c'p I ic'na 	 in 

t_--.igancies 	of public 	servjc 	as 	well 	as w1n 	the 

1 oyees 	c-on 3rned 	is 	pr r'd 	to 	s Ly 	LOn-Jt3 r 

1 ,  he 	¶sib1e 	'Jepu La Lion 	a.i lot 	inc 	wi  

continue 	to be 	paid 	durinj 	the' 	period 	of' 

dpu tat ion so es.t.eilde'i. 

- 	-) 	I 

Joint Sec-reta,y to the Governient of India 
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A/vp 

NEXURE-IV. 

F. No. 5-519 Admin. 
GEM. olindia 

Central Hindi Directorate 
M10- lIitD 	& 	

rani 

New DeLhi-I 10066. 

Dated 10-02-2004 

Ordei 

Sn K.K. Singi', Dy. Director (Language), Regional Office, Guwaluti. is 

transtened to Regional Office (East), Kolkata. He I directed to immediately 

takeowr hI charge in the Regional Office (East), Kotkata. 
lie will inimediatety inform to the undersigned, after taking over the 

charge. For taking over the charge after traveling from (iuwahati to Kolkat&i.A 

& JokwI3 time shall be admissille to bun as per rules. 

Sd 

(Dr. Pusp Lata Tanija) 
 Dfivdor 

V Y pri K..K. Singh, 
Dy. Director (Language) 
Central Hindi Directorate (Regional Office) 
C/C)- L)as EnteWrisCS, P.0- Khanapara. 
iaya Nagar, Guwahati-71 002. 

Copy to. 
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f .LL hpon: C 	 entf3) 	3 	- 

A'ci:. fi the Ap) 1.i n 'it 	
_••_ 	 i 

1. CounsJ for th0 
 

OFFICE j.JQTE 	 ft.) 	OPDER 1 F TE ]RIWAL 
- 

25.3.2004 present2 The Hon'ble Shrj K.V.prahladan 
I 	 AdJTin1stratjve Member. 

Heard Mr.u.Chanda, learned counsel 
for the applicant and also Mr.A.Deb Roy. 
ilerned Sr.C.G.S.C. for the respondents 

riflist, 
 

at length. 

S Ak 	 Considering the facts and CILCurfl- 
( 	 stances of the case, I am of the view 0 

cont./2 

II 
ii 



c;,ta38/20O 
Contd. 

25.3.2004 that ends. of justice will be mt 	if 

a (Ilrect.ion Is isauod to the appli- 
cant, to file a fresh representation 

before the respondents. Accordingly, 

appliCaflLx is directed to iile a 

fresh and detailed representation 

meittioning itiS choice place of postir1ç 

to'the respondents within a period 0 
X ktative  one week trcx'n the date of receipt of 

11,6 
this order. If such applicdtion is 

t 
one month's time thereafter. AaeqUate 

p44-=or hearing shall also be 

given to the applicant. 

with this, the O.A. is disposed 

of. No costs. 
Till the completion of the exer- 

• cjse. interim order dated 20.2.2004 
will continue0 

-- 	
Sd / NE MB ER( AD M) 

citified to bc truc 

Secilolt Ofj1ce 	.1) 
C.A. T. GUIVAI?471 114 W!' 

G,iohii1J 7 "iiU3 

4, 



	 77 	--r.. • ,- • . 	 - 	 - 

Ott'. ,,'. 41 sac 

2  

Lingk 
• 	Dy.Dir.ctir (!.angVag.$) . 

.;&'U4her dvcati.n. 	S 	 - ;CJa Dii En.rjise - Jayanari.i 

-. 

	

•: 	5,crtary to the Gwt.f Zndia 
'iD.,D.ptt. of £.c..& High.r 

-ducatLen, hastri 8hsyan 
D.lhi.jjo ooj, 

	

. 	D.t.d 01st April 2004. 

• 	 ___ 

P.stisg to the stati.n if choice in transfer Lx.. the oist if Dy,Djx,ct.z (L.ngu.g.$) •  Central )U.ndi Dir.ct.rat. (N.E.ft.Cft.), 
Guwihati. 

Bsp.ct.d Sir, 

With bie stsissi.n and in centinuat ten of my earlier 

r.pr.s.ntation dated 16-02-2004 (.ncl..ed for ready reference) • I w.uld 

like to draw your kind attentl.n in the sièj.ct cited abwe and si*ait 

that bf ing highly aggrieved with transfer and p.sting ord.r. n.r 

dated 10.0 92004 whereby the undersigned ie(sought to be 
pceted in the. Aigienil Gifice if the Central Hindi Directorate at hColkata. 
In the circu.stancu, I had to approach the Hsn'bl. C.A.T. Guwahati bench, 

by filing an 0.A* registered as 0.A.N938 if 2004. The said O.A. now  

disp.ied eLf en 25.03.2004 with the direction to the undersigned to 

sait a fresh repr.sentati.n within a week from the date of receipt of 

the H.n'bl. C.A.T. ird.r dated 25.03.2004 (encl.sia4 for ready reference), 

	

• 	 *UIcI the present. r.pres.ntati.n. 

1. Mist hly and r.spectfully I beg to say that pri.r to my posting at 
Ouwahati, the undersigned served at Kelkata for a period of about f.ur 
years from 1998 t. 2003.0n repatriati.n from the deputation pist at 
•&slkata, I hayo been posted at GihatiMigional (if Ic. and had Jeined 

hex. as Deputy D1r.ct.r (Languages) on 11.04.2003. 'Thereafter, I have 

been c.ntinously w.rking in this regi.n At the time of repatrtati.n 

from Kilkata, I had submitted a representation dated 3.2. i2.2OCQ for my 

YkA tasting at Delhi an compassionate grounds. Aecontly, on rec.iving the 

transfer .rd.r dat.d 10.0202004, I again submitted a representation ell 

16.02.2004 and prayed for choice station of Delhi for posting in terms 

of Ministry if Financ. 0.4.N.20014/3/83S.IV. dated 14.12.1983, 0.14. 

- )Ji. 20014/I .IV1. II (B) dated lit December 1988 and 2207-1998. 

L...er, the authority did not pass any ardor on my repeated r.pr.sen-
........... 

t.ti.ns.  



• 	.•. 	 ;; '•' 

I 
As per 	OLdated 14.12.1983, QL.12.198$ and 22.07.19w a 

clviii.n pvuat aspley.e with ten years s.rvice is entitled to 
'sb.lc. stdt.ap.stla S. c.l.tian'.f:fied t.a*. of Us years. I 

an .ia.st, coWleting tweysars, but suaprisinly, the iqn.d transfer 

• order dated 10..2004 ass issued in respect of as ordering my posting 

to K.ikatà, 	 • 

It is relevant to as*ti.o here that sy  family and .ttwr d.p.ndant 

aeers are residing at Delhi, one isa and daughtor out of t.t.l three 

children are presently pursuing their under-graduate courses in Delhi 

and my ywigut sos has Just finished his final plus-ta. *x&m in the 

lost week of March 2004 at kilkat.. 

In view if 0.14 dated 14.12.1983 0  01.12.1981 and 22.01.1990 of the 
Ministry of Finance, the wid.rs.tgn.d I. entitled to choice station of 

posting at Delhi on a priority basis. 

It is pertinent to a.nti.n hire that at ptesent there are f iv. 

Dy.Direct.rs(L.nguag.$) *oider the Central Hindi Directorate in different 

regisris and head offic, at New Delhi. Rut, ILUprisingly nine of thea 

except the Dy.Directir (Languages) of Cheivai and ays.lf have been in 

the regional .ff ice, Gimabati at any point of tine. It I. further 

relevant to .snti.m hen, that out of five incumbent Dy.Direct.rs (L), 

the In nasely Dz.(Sat.) Shssht amid Bhar.dasj and Dr.D.C.Dixit have 

b.en'werk.thg at the head elf ice, New Delhi for more than twenty years 
in this daptt. 

and have nevsr b.erj oqst.d outside 'New LEW in their carer.' There it 
no transfer e.licv or auideline .existinatn our daartaent. Transfers 

and postings are effected at the 'whine' if the authority on a 'pick 

and cheese' basis and the widersignsd has becean a scape-goat of the 

arbitrary systea of transfer and psating. 

5, It is ought ti be aintlwt.d hew, that the undersigned has been 

transferred and posted for thre, times in a span of leas than eight 

yers. The particulars are given bel.ws- t4, 'New Delhi to JC.lk.ta in Neveer 1996. 

From Kelkata to Gumehati in April 1998 and again, 

from X.lkata to Gueshjiti an repatriation from deputation in F.b.I 

April 2003 and new for the feurthA prosent order for V.lkata from 

Gueshati within less than a year. 



6. I w.uld .1.* like to draw your kind attention on the f.l1.winq 

petit.. 

a. When the 0.A.niather 38 of 2004 came up for adm.tssi.n b.f or. 

the fl.n'ble C.A.T., Guwahati bench on 25.03.2004, the learned 

senior C.G.5.C. kt.A.Deb Ray submitted bef ore the C.urt that he 

had get Wee instructions that on the basis of certain complaints 

if the Voluntary Hindi Cganisati.ns of this region, the competent 

authority issued the transfer and posting eider dated 10.02.2004. I 

was shacked after llsteniro4 such juiubmission of the 1erned counsel, 

which was made on the basis of the instructions of the competent 

authority;but, surprisingly till date I have not been servec with 

any such c.aplaint for my couents as is required under the rule. 

But, it appears that the action has been t.ken against me by way 

of transfer without any opportunity to the undersigned. 

Therefore, the posting eider of 10.02.2004 appears to be 

punitive in nature without fol].wing principles of nturol justice. 

It is relevant to nate that after my posting at N.L.A. office. 

Guwahatiit came to my notice on inspection of recorcs that some 

Voluntary Hindi Qrganisations are net utilising government funds 

properly for the propagation of Hindi. Being a disciplined officer 

and always having a regard for proper utilisatiofl of goverrinent 

funds. and also having watchful eye on preventing the wastage and 

usurpation of the gsverrnent money, I initiated some steps before 

putting up cases of VHC)'s for recoomendation of financial aasstance 

to them. Some unscrupuleus Voluntary Hindi urganisatións with sole 

motive of siphoning government fund were naturally not happy with 

the situation as this officer was not able to fulfil their fictitious 

demands. It is presumed that such Voluntary Hindi Organisations 

might have lodged baseless and imaginary, complaints against me 

after,hng satisfied due to strict compliance of financial and 

ad.mic accountability. But, I 	
trust and believe that the 

ut.horiti.s should not act on the basis of any complaint of any 

vested circle without providing an) apportUflityC) .me. In view of 

the aforesaid circumstances, you are requestod to kindly confirm 

NJ * 



- 

whether it is a fact that the undersigned has been transferred 

to Kilkati en the basis. of the-complaint lodged by any Voluntury 
Hindi3Oxganisatjons Sr any other quarter. 

bwev.z. I request your kind honour and goodseif to kindly 

consider my case for p.sting me at my cheice station of Delhi. I 

shall be grateful and thankful to your kind h.nou.r for this act of 

kindness. I also prayy.0 to kindly grant an opportunity to hear 

S. in pers.n. 

With regards, 

Y.urs faithfully, 

(K. K. 'IIGH ) 
Dy. Director (L) 

C.HPD., NFR office, Ghy. 

Cipy t.- The Direct.r 

Central Hindi Directorate 
M/o-4L.kt.&., Deptt. of Sec. & 
Higher Eduatj.n, West 8l.ck-7 
a.K.puram,  with a request that it 

/ may please be confirmed - 
that my transfer eider 
dated 10-02-2004 was 
issued an certain complain- 
ts and allegati.ns. In 
view of the government 
instructions referred 

• above and Hon'ble CAT, Ghy 
order dt.25.03.2004 	my 

the case of posting at 
station of choice at Delhi 
may please be cnsider.d on 
a priority basis. 	portu- 
nity for heeiring me in 
person may also be given. 

End, As stated. 
Y.urs f.iithfully, 

Dy. Direct.r (L) 
C.11.D. 0  Ghy-22. 

N.J. 
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{2 tie 10 (2) of CCS (CCA) Rules, 1965} 

Government of India 
Central Hindi Directorate 

Mnistry of Human Resource Development 
Department of Secondary & Higher Education 

West: [flock-Vu, R.K. Purain, 
New Delhj-110066 
Dated: 7.2.2005 

WiIEREJ\; a case against: Sh. K.K. Singr, Dy. Di rect.nr in 
respect of a criminal offence is under inv.'stiga Lion. 

AND WHEREAS the said Sh. K.K. Singh, Dy. Director was 
detained in custody on 31.1.2005 for a period exceeding 
forty-eight hours. 

NOW, THEREFORE, the said Sh. K.K. Singh, Dy. Director 
is deemed to have been suspended with effect from the date 
of detention, i.e., the 31.1.2005 in terms, of ub-ru1e (2) 
of Rule 10, of the Central Civil Services (Classification, 
Control and Appeal) Rules, 1965 and shall remain under 
suspension unLil further orders. 

(Dr. 'P.L. Taneja) 
Director 

Sh. K.K. Singh, 
Dy. Director, 
Regional Office, 
Central Hindi Directorate, 
Guwahatj. 



-- 
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CENTRAL ADMiNISTRATIVE TRIBUNAL 
) 	 S 	 GUWAHAT1 BENCH 

Con.tempt Petition No.12 of 2005 

(InOriginal Application No.38 of 2004) 

Date ot Order: This the 22 nd  day otJuIv 2005. 

The 1-lon'bleJustiCe Shri G. Sivarajan, \!ice-Chairman 

The Hon'ble Shri K.V. Prahladan, Administrative v1ember 

Mr Krishna Kumar Singh, 
Deputy Director (L), 
Central Hindi Directorate (N.E.), 
Govern ment of India, 
Ministry of Human Resource Development, 
Das Enterprise,JaYa Nagar, 
Khanapara, Guwahati-781002. 

By Advocates Mr M. Chanda, Mr G.N. Chakraborty. 
and Mr S. Nath. 

- Versus - 

ShriB.S.Baswafl, 
Secretary to the Government of India, 
Ministry of Human Resource Development, 

O
Department of Secondary and Higher 
Education, 
Shastri Bhavan, New Delhi-110001. 

Smti Bela Banerjee, 
Joint Secretary (L) to the 
Government ofIndia, 
Department of Secondary and 
Higher Education, 
Ministry of Human Resource Development, 
Shastri Bhavan, New Delhi-110001. 

...Petitit:ner 

Dr P.L. Taneja, 
Di rector, 
Central Hindi Directorate, 
Ministry of Human Resource Development, 
Department of Seconday and 
Higher Education, 
West Block-7, 
R.K. Purarn, New Delhi-110066. 	.....Alleged Contemners 

By Advocate Mr M.U. Ahmed, Addi. C.G.S.C. 
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ORDER(ORAL) 

SIVARAIAN. 1. (V.C.) 

The applicant had earlier approached this Tribunal by 

filing O.A.No.38 of 2004, whici was disposed of by directing the 

applicant to make a detailed representation, and the respondents 

were directed to pass a reasoned order within one month's time 

thereafter. This order was passed on 25.3.2004. 

The applicant has filed the Contempt Petition on 

23.3.2005, i.e. just on completing one year from the date of the order. 

In other words, notwithstanding the non-compliance of the direction, 

the applicant waited for the expiry of one year for filing of the 

Contempt Petition. It 	ted that the applicant had filed a 
I 

representation on 1.4.2004 seeking for implementation of the 

direction issued by this Tribunal. It is stated that the respondents 

have not, so far, complied with the direction issued by this Tribunal. 

The respondent No.3 has now tiled an affidavit, it is stated 

that the allegation that no action has been initiated by the 

respondents to dispose of the representation filed by the applicant in 

pursuance of the order issued by the Tribunal is false. It is st:ated that. 

the applicant was given a personal hearing, but before taking a final 

decision the respondents had to take into account a number of 

complaints, which were received against the applicant from the 

ç ., VoluntarY Hindi Organisations functioning in the applicant's 

I 

YZ 
jurisdiction. For this purpose an Enquiry Committee was constituted 

to examine the complaints. The Enquiry Committee has submitted its 

report and a number of complaints which were received against, the 



- 

, 7 
/ 

applicant were found substantiated in the report of the Enquiry 

//  .. Committee. In the above circumstances it took sometime to take a 

final decision on the applicant's representation. It is also stated that in 

the meantime the applicant was arrested by the police and an FIR was 

lodged against the applicant on 311.2005 in the Dispur Police Station 

at Guwahati. Based on the same the applicant was placed under 

suspension as provided under Rule 10 of CCS (CCA) Rules, 1965 and 

the applicant is presently under suspension. 

The applicant has filed a reply wherein it is stated that 

though the applicant had filed the representation on 1.4.2004 he was 

called for a personal hearing only on 27.7.2004 and that the applicant 

rushed to Delhi on the next day and had a meeting with the Joint 

Secretary and a hearing given. Regarding the police complaint etc. it 

is stated that it was a fictitious complaint and a motivated one. 

Mr M. Chanda, learned counsel for the applicant, submits 

',T\that this Tribunal had issued the direction on 25.3.2004; that the 

• 	 \  9pphcant had submitted the representation on 1.4.2004 and 

eretore, the respondents were bound to pass an order within one 

month thereafter. He further submitted that in the instant case the 

I  hearing was also conducted after four months only and no final order 

has been passed pursuant thereto. The counsel submits that this is a 

gross violation of the order of the Tribunal. 

Mr M.U. Ahmed, learned Addl. C.G.S.C. for the 

respondents, on the other hand, submits that the respondents have 

tendered apology for the delay that occurred in the disposal of the 

representation. He further submitted that the applicant was given a 

personal hearing and that while the matter was under process the 

applicant was arrested by the police and an FIR was filed. In such 



rRUE CøP* 

T1 
Section Cfficcr (Judi) 

Cenral 	au e T ibunal 

GUWA11t 5  

sd/ rUBR (A) .c, 

	

circumstances the respondt 	
hd no option but to keep the 

applicant under suspenSi01 as provided under Rule 10 of the CCS 

(CCA) Rules. 
Since the applicaflt is under suspension were is no 

question of givin9 any posting to him until the period of suspeIsi0fl is 

over. 

1. 	
True there has been delay on the part of the respondents 

the order of the Tribuna 
in copliance of the directions issued in 	

L 

m  
Further, this is admitted and an apology hs been tendered in the 

affidavit filed by the respondent No.3. Having regard to The tact that 

5ubseqUefltlY the a ppliCCflt 
was arrestedl in a police case and kept in 

custody and was later suspended as provided under Rule 10 of the 

CCS (CCA Rules there is no question of directing the responde to 

pass any order as directed in the pil order until the 
s usPelisboIl 

order is cancell 

8. 	In 
the circumStaes1 we accept the apology tendered by 

and dismiss this Contempt Petition since no direction 
the respondefl  

ñd 	to complY with t 

	

can be issued to the respo 	
he earlier directiOli 

the Tribunal at present. 
sd/ u1C CKA1' 
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F.No,5-5/8-Admn  
Government of India 

Centra! Hincii Directorate 
Ministiy of Human Resource Development 

Department of Seconcarv & I-j:-jhcr Education 	
. 

West 3lock•-VH, F. K. Purarr 
N ew Delhi-- ii oo 

:2..' 	.. 	 Datec;. 25.04.2006 

ORDER 

WHEREAS an order pIacnq Sh. K K. Sn;;h, Dy. Director (L) 
suspension was made by Director, Central Hii-mi 	on 7.2.2005 

Now, therefore the Undersigneo in exercise of the powers conferred by 
Clause K. of sub rule (5 of Rule 10 of the Cenral Civil Services (Classification, 
Contl and Appea Rules, 1965 hereby revokes 	 of suspensiofl 
With immediate effect. 	 . ... ......... . 

.. 	 . 	 ( Dr. P.L. Taneja) 	. :. 
Direor 

..Copyto: 

1. 	Sh. K. K. Sing.'?, Dy. Ditictor (L), Ccntrai Hiridi Directorate, Ruoai 
Office Guwahat,. 
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N.RIJ.24flitta/.3 
• Inja  

Central Hindi Direct.rate, 
Ministry of 1.asn fiss.urce Development, 
llegi.nal Kfice ,  uwahati,(N..) 
Jaysnaar ,Kkariapara,uwahati- 229 

lated 	t7/200.. 

The Iirect.r 
Central Hindi L)te, 
Min.•f Human Ies.urc. Development, 
R.K.Pura. 1  
New lelMi- IlOOlo. 

Subject:'. resumiflg of duties as y.Iir*ct.r(L) N.E.R.uahati. 

AUdau v  

This is to refer your .ri.z n..-6/8iAdma, dated". 
21/O4/200o ( sk.wn to the undersigned on v'7/200* ) and to 
state that I her.by.su.e duties as *.b.(L), on 5/7/2006 

in the N.h. Legi.na1 Office Suwahati o  
This is for further necessary actisn and rec.rd 

in the H,Q 9  Office at New Beihi. 

Ysur's faithfully 

Jy.Iirect.r(L.) 



2-2/04-II'Ci-1 

4U1c1 1UUI Pki,i 1 I01 

Oilmmcb 'ft Waw fiiii f 1T) 

g14 	-7, 3fl 
9t Iec4l-110066 

" . 5 .2006 

3 	? 	 1jct, (TiT) 	ftzt 3TRFliFft , 	IR) TT 	I.lIc1Ul, 	fr4 

izT 	(t) 	ct iii 	3Iq9T 	ui 	I 

c'lcp I  dl  71 q, 5TR TrT 	* ffii 3* P q HI Ifl I '. 1TT T9T TIIT 3TfUT 3Nf t4 

(ro 	ic1I c11I) 

1ic 
*o0 fi 

3 14flcl 	(iTT), 

ft IIIe1I, 

HIYc1 i4m 	4O 3ilD 	iigii, 

7-lh9k, ciIIc)-781002 

- 

1 	 RICI, 	ci ftq f Pihleiq 	qdI) 9Ic1 TT 

1I'4, tO3tO 	I1'llI, '47lI1I, 4 c1iIc.l-781 002 I 

2 f~ IcP 	RT f4t '1I4c1-  I 

3 	Ik11cP 344ift * 
Ut 	 Jc1' (1T'Tt) I 
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ANN 	 357 
/ 	N&ft.F.j..j//A/ 

19vt..f India, ANVFXURF--  
- 	Csntral Hindi 'ir.ct.rster 

Ministry if Fkai Ris.urc. Ievil.jm.nt, 
flegi,enal Office uaMati,(N.E) 
JaYanagr,Ianapara,Shy._ 22. 

Sated. 2/8/2006, 

	

V 	 TO. $irect.r, 
Csfltral Hindi St., 
Min..f frk*aan Resource Bevsi.pmant 
A.K.Pur., 
Nw Selbi— 11006, 

Subject;. Resuming  if duties as IyoPirScter(L.)N.LR.Suwatj. 

This Is to refer my resuming if duties on $tT/Oo 
vide this •ff ice letter N., 	dt.5/7/06 and 

state that no further na..f issuing if •ffici .rder etc. 
hasbien dine in the •tt•i,As a result my pay & allewanc.s are 
also not being drawn. ThIscausing me undue hardship in this 
distant place. It is also n.t.d that I have 1%.t rsceived my pay 
since 'May 2006 for n.ne Of fault, 

V 

You are ,theref.re requested with due respect that 
all the flecessary f.rjalitj.s p1, be d.ne witheut daisy in 
the mattar and .rder be made for releas, if my over due 	V 

payments 

Y.ur's faithfully, 

(K.K.slki.) 
Iy.Iirect.r(L.) 



Horn K. K. Srnh, Dy, Dir (L) 
Central 11 i ndi De (NE) 
Das Enterprise, P.O. Khanapara 
C uwahali -• 781022 

ANNEXUR )   

, ,-.( 
Aui.usL 20U 

Jo, 
The Secretary to the Govt. of India 
l)cptt. of Sec & HLgher Education 
M/o 1I.R.D., Shastri Bhawan, New Delhi - 1 

For kind atti. l-ton'hlc IS., S.F.) 
lb rough proper channel 

rf 
Sub : Non-pavincutay i4etc. by the C.H.D. Authorities. 

Sir, 

This is to draw your kind attention to my representations dt 16!6'2006 & ? 
.iuly. 2005 regarding above and to submit with great respect that as soon as the thct of  
rcocation of my suSpeilSion caine to my notice on 517/06, 1 resumed duties in my otlic' 
at. Guwaliati on the same day. But it seems that C.H.D. Authorities having 

I.extiranous consideration/bias have not issued an office order in the matter, as a result 
am neither getting iv pay & allotvances nor am able to pertbrm any (ask Ir the ot1r 
Earlier the said authorities did not issue revocation order of deemed SuSpension to flV 

address, pchaps to keep me in dark and thus a delay of full 70 days happened in the 
matter, in the mean time a transfer order dt. 5/5/06 for Kolkata was made showing inc 
a workiva Dy. Dir (L), which was posted to the office address, where I was not sppe'l 
to visit due to continued suspension. This entIre exercise was carried out perhaps with ih 
twin purposes of banning my career as well as depriving me from defending me in tk 
court in the cases made out by vested interest parties connected with discharge of m; 
official duties. Now, the C.H.D. Authorities have withheld my pay & allowances for lli 
last three months. 

in view of the above, it is prayed with due regards that release of my withheld pv 
please he ordered and responsibilily for harassing me repeatedly may kindly be h\cd 
with necessary follow up action in the matter. 

Yours fai(hfull' 

0--t-~6 & 
( K.. K. Singh 

Dy. Director (L) 
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ts7N..  
The spp33aflt is wsting as 

jba)Lxeat.rU.) in IU.ItP.t uM.c the R1. 

dts. $e bxx appr.i.h.d this: ?&.' 
ns1 by hung the *.A.*e3$ of 284 
ItLtth was dimpeged on on 2193.14 dires. 

Itini the a1ieint' to asks a fresh 
r.pressistattsa hef.ze r.spendits 
direatqA the roppendents.to osnaid.r the 
rpr44sfltItten. The appileant his 
esntsoded that he is i**ini at ws 
hitt sinci 	. ha Is soutled 

c to ciise ,.sttziv at now .ini. v. 
13*,qZied .rdsr dated $.5I(Mnre 

3 VLjf ., 	 xxz.x) the appliolat use trensferrid 
'1 	 trso SjiisIsti to XlkstSa The appUsont 

filed an.thsr . r.pr.asot*tl*n dated 
S 

 

13*5*96 against the irdar dst.d 
.s,u. The r.ssntatifl was rejected 

vl4e tpa92%ed erdar dited 
9J 	 (are xvi) and he 

W 	 rsp.rt to Kollati6roglonal •gj 

Kr.MeV.A2Ued l..rn.d 4dlIC..H. 
C. for the rsapendsota his .itted 
tIat there are tv .da.tnel oases 
pmmtthq aainat hla. The transfer his 
Mean effected on pwale intersato 

N 
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At 

From; K.K. Singh DD(L), 
C. Hindi Dte Dab Enterprise, 
Khanapara, c3uwahati-782022. 	dk ,4t_. 'oo  63 

'up 

The Director, 
Central Hindi Dte (MO HRD) 
W.B.71 R.K. Puram, 
New Delhi-110066. 

Sub; Your memo dtd. 10.8.06 regarding unauthorised 

retumption of duties etc. 

Madam, 
It is to refer abcie memo, received here on 

22.8.06 asking for my clarification in the matter. 

Accordingly following clarification is submitted 

As already submitted in representation dtd. 

3.8.06 9 	the suspension revocation order 	dtd. 

25.4.06 was never served/commufllcaLed to iie and as 

a result after 70 days gape it came to my notice 

when I resumed duties in the office from where I 

ws placed under deemed suspension. which was only 

normal course when the suspension is revoked. 

b) 	The transfer order dtd. 3.3.06 was issued 

after a gapV of 10 days from the revocation of 

suspension, on thi.G a repreentatiOfl was submitted 

immediately on 13.5.06 for choice station posting 

as well as willifl9flebs to take charge of E.R. 

Office, Kolkata from Ouwahati, as due to dates of 

trial in cases framed by vested interest parties 

against me during dischargOVt. duty, it was not 

possible to go Kolkata at the time. Thus there wa s  

no defiance of any kind on my part. 



) 	 - 

c) 	The turning down of representation for choice 

station of posting by Hon bie E.S. was conveyed by 

O.M. dated 28.7.0 0  while 1 had already I eL&i1&d 

duties on 	 thus reporting of resumption Of 

duties on an earlier dale iii 6t..mwihli Ufi 

clearly in no way def ince :n inL(L)C)rdinat. ion of a 

subsequent decision of super ior tiLlthOfiLy. 

Thus it is quite clear that I have 

committed no defiance/inSLIborC:Iina11011, .- ather h a v e 

suffered much due to non CommUnicaL ion Of 5u5pBfl 

sion revocation order dtcL 5.4.0 in Lime. 

In t:his regard it i noted that t h e 

matter has become subjudice and a copy ui Hon 'hie 

CAT, Guwatati order dtd. 1E3.Th has already been 

forwarded to your goodseli vide rn' letter cltd. 

23.8.0' for information. 

'1 csui .  s a ft h lu I I y 

( K.I. Sinyti 

I 	 D.D. (L) 



AIM- 

i i 	 JJNEXU Fly 

From: KK SinchJ)y. Dir - ( L) 
Central Hindi Directorate (NE). 
Das EnterprisePC.:.hartaPaia, 
Guahati-781022 

To, 	 4th Se:, t • 200é 

The Secretary to the Go'it of I nd i 
Deptt - of Sec & Higher Education. 
M/D H.P. D; Shastr i 
New Del h ± - 110001.  

For kind attent ion Hun ts .1 s 
Through proper c:hanrie.. 

St..th 	Withho.[ding k.tp saltr y paynenL otc.. 	by tne L.Lird. 

Dte authorities ,,  

1..' 

in coot i'nuar on of rv repfesentation dt.c 

ad 	 is  

great respect that continued withhLiid!ny 	my pay since 

May200 	by CH.Dte author t.ies is causing me great 

XePre- hardships in this trying tirn 	in the very first 

serstat ion dtd 4.4.05 (copy E.00J.OSC{J) i had narrated in 

brief •regarding fra1n±TcJ 'false police cases ayair':St Ifle 

VA 
under pre-plan:or:SPir"/. But perhaps dUE to constant. 

lobLrsg and rrs isrepreSCfltat1 of facts by vestecJ nteT' 

est quarters nothing positiVe materialiZed. This fac.t is 
/ 

,11so, being ignored that out. of total 4 court caseS fir'L  

ne is based on a letter purportdiY faithfully addres' 

sed to the Director, CHD regarding storming of office 

and an attack made on this officer. Instead of provi" 

ding any guidance for ecurity 7  the letter 

available to the personS involved in the attack. The 

last case pertains to the murdErOU5 assault on 
me by the 



42- ,  
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NGO involved in framing false cases. This assault case 

happened during duty hours in the office area in which 

assailants have been charge ShE'E'LEd. Thus out of total 

4, 2 cases are full v based on rn>; per sonal safety di.ring 

official duty. 

Fersors recEi.vinc 	bn --cieservinq financial 

hhlk assistance were irked because of my adherence n acroun 
,1 

t.abi lity 	of 	funds L....a 	Led 	from 	puL: Ic: 	e 	c:heuei • 	con-- 

spire4to assault and fr ame me in pc:11 cc cases so 	that. 

1 oot— Government moneyt inue Un 	:hsc ked In 	the 

circumstar,(:es • 	it is nei Lher 	fair nor 	iust 	fed to 	maks• 

the si Luat C)n so adver c:p  for me in whic:h I bec:c,rne quite 

help less in the mat. Ler of r myse lf i n  t. - e court 

in these case proper J.y. 

CHD authorities have now rcieacno arrca of 

revised subsAtuts allowance after a delay of 3 and l/2 

months that too after several request5 and reminders, but 

continue4.. to withho].d my pay, and allowances without any 

justification . . 

A summary of devel opment.. in this icyard is as 

u n d er 

I 	As per available recor ds,my deemed suspension 

was revoked on 2. 4.06 • but formal order dtd. 2 .4 .Oé, 

was not served to me. After a gap of 10 days a transfer 

order for Kolkata was issued on 5.5.06, on receipt of 

which a representation dtd. 13..06 was submitted to CHD 

fr 
authorities andAother dtd. 186.06 and 16.6.06 were 

submitted •to your goodseif regarding grievances arising 



• out. of the transfer order. wr., Is ciecision on these 

represefltatiortó were pending re'c:cat.1Oi of suspenslol 

order (dtd. 25.4.0) came to my notice on and I 

resumed duties on the sae day in the Office where I was 

placed under deemed suspensiofl which was the only 

normal course. The contrast of delay of 70 days in the 

riatte... of i' evocation of quspeny3ov Dr der coci rc 	t. o uy 

notice and personallY carrying Q 	 dOOmed su spensio ct  

or del' Ut -i. 7 D  5 by the sg'ni'ng of fi cer from Delhi. to 

Guwahati as well as sending up a hand written fax on a 

non working day by the same per son is ccjc't h 'roL inq 

Authorities in LH ).1tlLt.Oi Le 1t.& inc.. i. iflEd 	to 

treat the period of delay' In L.O'.. 	_.1O Of ic... 

of suspension order dtd 25.4,06 as urautLol ice.i ahsor;sE 

and later per iod as unauthorised r esumptiOn Of ClOt y 	he 

c:ombired result of all this is wi thholding of my pa,' 

since May 5 06. 

All this is nothing but an exerc ise to corn-

p1 icate the matter and kePf
on harassing me fiiianciai 1 y 

as well as mentally. In this c ircumstancy it is prayed 

that your honour may kindly intervene and direct the 

responsible oficers to set the things right and order 

the release of my pay without further loss of time. 

Your's faithful I '/ 

nk 
O' 4-t £ C~~t~E 

I 	- i-::. Sing h 
Dy.. Dir (L) 

'1 
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3d Oet u6 
Froms K.K. Ringh,D'y. Dir..(L) 

Central Hindi Directorate (NE), 
Das Enterpri,P.O.Ktnapr e,, 
Buwahatj-781022. 

ZTha Secretary to the (k.vt .crf Iha, 
Deptt. of Set.. & f4igt'u Edu:atir' s , 

M/0 H.R.D. Shatri lhawar,, 
New Delhi - 110001 

(For Ititid attei.tkor, I 'k'I) 'ble J. 	SE.) 
Tt) r ouyh pr cpei'  

Subs 	Withhrsidir.g up it i cy 	 h4LO 	 - by Ui. 1 .Hirid.t 
Dt.e uthorit:iej. 

Sir 
In cont.irniit inn of inyr ,  epr *e,t t.ion dtd. 25.7. 06, 

3.8.06 and 4.9.2006 uegard.tncjboe 1  it i to reiterate 

with great respect that cor,tInui.*j withholdrg of suy pay 

irce May2006 by C.H.J)t ithorit ts ucirsJ me 

great harththip.. In additio'u to this my applicatior, dtd. 

2.€3.06 to the CHD authority for OPE advance have been 

kept pendir.g. Advanc fot 'hom. town LTC for mycel1 and 

wife has also been not ncti -n,ed. 

AS itated earlier, CHI) authow"i ties 	tiave 

adopted all wrte of -measuj4es to hai - a 	me iwe1l a 	my 

family 	by denying the L.TC mdvAoice 	Er t  them also.. 	In' the 

circumstances, it is prayed with great respect that your 

honour may kindly intervene and direct the reponible 

authoritiei to relea,e my' pay and other advances without 

further delay.. 

Yours faithfully 

K.K. S.ingh ) 
Dy. Dir (L) 
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CCS (Leave) Rules 
PRM 	(14ffiq) 
See Rule 14) 

O 1G1 
S.R4—I 

iiff 	II*\3t 	f ry fH& TL41 

APPLICATION FOR LEAVE)ORFOR1 o \ bili. sn,1 

EXTENSION OF LEAVE 

1. 	wi1ii: 
Name of the applicant: 

2. 

3 0mr1i vz4m z1h wprn P. (c. 	 3 	. 41• 
Department, Office and Section  

4 	jj 	 .• 	fl1 

L::- taaA) t 	1)ll1Ta) 

RTn - .-- 

;: 

—;'
. ... ... 

 House rent and other compensatory allowaces 
I, 

drawn in the present pqst: 

tbZ 	 jft: OY1 	) Nature and period of leave applied for and 
date from which required: 

— ,. .— ----... .-----..-- ......... ...........- - .- - ........- .- ... ... .. ...  ._._.____ t'd. b1Iiii3 
7. 

S/11 \ 
• 4un4y* sad Holidays, if any proposed to be_......... •.. 	u 	 ,t 

prefiacd/suffized to leave :  

r\ 	C\  
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BEFORE THECENTRAL A1)MINISTRATIVE TRIBIA4 
CUWAHATJ BENCH, GIJWAHATI 	'. 

'a 

	

' 	ci-- - OA No. 319/2006 

IN THE MATTER OF 

Shri K.K. Singli & Ors. 	 .... Applicants 	' 

Vs. 

Union of India & Ors. 	 Respondents 

COUNTER REPLY ON BEHALF OF THE RESPONDENTS 

Most Respectfully Showeth, 

That the respondents received copy of OA, and have gone 

through the same and understood the contentions made 

thereof. Save and except, the statements, which are 

specifically admitted herein below, rest, may he treated as 

total denial. The statements, which are not borne on record, 

are also denied and the applicant is put to the strictest proof 

thereof. 

That before traversing various paragraphs of the OA, the 

respondents beg to make preliminary submissions and to 

place the brief history oI the case as under 

PRELIMINARY SUBMISSIONS 

(a) 	That the present OA flied by the applicant is barred by 

principle of constrLlctive res-judicata. It is submitted that 

challenging the transfer order dated 05.5.2006, the applicant 

has filed OA NC). 209/2006. The said OA is still pending 

before this Honhle Tribunal. Therefore, the present OA with 

I a prayr for payment of salary for the period cover by 
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transfer order is barred by principle of constructive 

res-j udicata. 

(b) 	That once the transfer of the applicant was ordered, he could 

have no Option but to join at the place of his posting. Once he 

did notjoin at the place of posting, evaded the transfer order 

and did not work for the period covered by transfer order, he 

can not c1aiii any salary for such period. In the case of 

Gujrai Electricity Board & Anr. Vs. Alma Ram Sungomal 

Posani, (SLR 1989(3) page 684), Hon'ble Supreme Court 

no Governrn 'ent servant or employee of any 

public Linde! taking has a iight to be absent fiom duty without 

sanction of leave, merely on account of pendency of 

representation against the order of transfer. In the said case 

Hon'ble Supreme Court viewed that if the transferred 

employee fails to proceed on transfer in compliance of 

transfer order, he woLild expose himself to disciplinary action 

under the relevant rules. 

(c) 	That further in terms of proviso to FR 1 7(1), a Government 

employee become entitled to salary of a post only from the 

date of assuming the charge of such post. 

I3RE IF HIS'! ORY OF Til E CASE 

1. 	Shri Krishna Kumar Singh, l)eputy I)irector (Language). The 

applicant in was on deputation with the office of 

Commissioner for l.inguistic Minorities as Assistant 

Commissioner from 06.11.1998 to 03.2.2003. 
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i-Ic was repatriated to the parent department wef 

04.2.2003; After his repatriation, he was posted to North-

Eastern Regional Office Guwahati. He did not comply with 

the orders. i-Ic joined his. duties at (juwahati on 11 .4.2003 i.e. 

after lapse of a period ol two months and one week. 

The behavior of the applicant, while posted in 

Guwahati, attracted a large number of complaints against 

him, which were enquired into by the I)irector, Cl-ID. I-Ic was 

also given an opportunity for submitted for his defence.. 

The enquiries revealed that most of the complaints 

were substantiated. 

The applicant was transferred to Eastern Regional 

Offic, Kolkata of the Directorate vide order dated 

10.2.004. The applicant challenged the said order before the 

I-Ionle CAl, (uwahati Bench by way of filing OA No. 

38/2004; which was stayed by the l-lon'ble CAT. 

The I-Ion'ble Tribunal on 25.3.2004 disposed of the 

OA No. 38/2004 with the direction to the applicant to file a 

representation br choice. posting. The union was directed to 

consi icr, his representation and disposed the same by passing 

a reashned and detailed order. 

In pursuance of above, he mad ca presentation dated 

01.4.2004, which was considered by the Ministry. In the 

proces of consideration, 	he was also given 	a personal 

hearing by the 	then 	Joint Secretary (Languages) 	on 

23 .9.2)04. 



4 

'ihe i\'Iinistry through a Committee comprising of Shri 

O.P. Phuja, Under Secretary and Shri N.C. Bordoloi further 

enquired into the complaints received against the officer 

Joint 1)irector ([ducation), Government of Assani. The 

Coirnittee submitted its report on 24.11.2004. The 

comp1aints were found to he trLle. 

The final order was about to he passed taking into 

accotint the complaints received against him, clarifications of 

the applicant, report of the Enquiry Committee and findings 

of ii e personal heat-ing, however in the meantime, the 

applicant was arrested by 1)ispur Police on 31.1.2005 on 

charges of Attempt rape of a girl student and trespass. 

The applicant remained in police custody for a period 

exceeding 48 hours and had to he placed under deemed 

suspension as per Rule 10 of' CCS (CCA) Rules, 1965 on 

7.2.2005. A charge sheet was flied against the applicant in 

the court of Chief Judicial Magistrate, Guwahati. 

The applicant filed a Contempt Petition No. 12/2005 

before the 1-ion'ble CAT, Guwahati Bench alleging Contempt 

of Court for non-compliance of the order of the Hon'ble 

Tribunal regarding disposal of his representation dated 

1.4.2004 for choice posting. The Hon'ble Tribunal was 

pleased to dismiss the contempt petition making an 

observation that since the applicant was under suspension, a 

decision on his representation for choice posting could not be 

taken. 
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1~ 
The deemed suspension was reviewed by a Committee 

consisting of Shri Madhukar Sinha, I)irector, Ministry of 

HRD and Shri S. Mohan, Dy. Secretary, which was headed 

by the then Joint Secretary (:1 anguagc) Smt. Bela Banerjee. 

After reviewing his case, the Committee recommended 

revocation of his deemed suspension. 

After reviewing, the deemed SUSCflSR)fl was revoked 

on 25.4.2006. Subsequently, he was transferred to Kolkata 

vide order dated 5.5.2006 because the post of Dy. Director 

was laying vacant in Kolkata. 

The applicant again made a representation on 

25.7.2006 addressed to Education Secretary for his choice 

posting. This was considered and the Education Secretary 

rejected the representation of choice posting. Rejection of his 

representation was conveyed vidc OM dated 28.7.2006. 

The applicant did not join the post of Dy. Directr, 

Kolkata de'ing the orders and stayed at Guwahati. The 

respondents had no option except to stop his pay for non-

compliance. The Director, J)epartment of Higher Education 

has issued a memorandum for his unauthorized absence 

asking show cause as to why  the period of unauthorized 

absence may not be treated as I)ies-non. 

The applicant, has again approached the Hon'ble 

Tribunal on challenging the order dated 28.7.2006 by way of 

filing OA NC). 209/2006 and the I'-lon'blc Tribiinal was 

pleased to order maintenance of status qUO on 21.8.2006. The 

OA is pending before the l-ion'hlc Tribunal for disposal. 
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While complying with the direction for maintenance Of 

Status quo, pay of the applicant has been released from the 

date of the order dated 21 .8.2006 passed by I-Ion'ble 

Fri huna! 

PARA WISE REPLY 

Para 1. 	That the contents of para 1 of the OA are 

misconceived and basckss hence denied. The respondents 

beg to submit that the applicant kept himself absent from his 

duty unauthorisedly from 5.5.2006 till the order dated 

21.8.2006 passed by the Hon'hle Tribunal in OA No. 

209/2006. Since the applicant was not performing his duty 

question of paying salary does not collie. 

Para 2 to 4.3. 	That the contents of para 2 to 4.3 of the OA 

need no reply. 

Para 4.4. 	That the contents of para 4.4 of the OA are 

misconccivcd and baseless hence the same are denied. 'It is 

submitted that the applicant earned entitlement for choice 

station posting, in terms of die GM No. 20014/3/83-E-1V 

dated 14.12.83 is false. Having joined the (iuwahati Regional 

Office on 11.4.2003 after repatriation 'from deputation, and 

thereafter having been transferred from Guwahati to Kolkata 

Regional Office on 10.2.2004 (Anncxure —i), he did not 

complete the required tenure of two years and Jience, was 

entitle for choice posting. 

Para 4.5. 	That with regard to the statement made in para 4.5 of 

the OA, the respondents beg to submit that the applicant was 

ordered to he transferred on 1 0.2.2004 from Regional Office 
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• 	 by the respondents because the post OF 1)y. [)irector 

(Language) was vacant at the Koikata station and his services 

were required much more there. As per the service conditions 

attached to his appointment, it bears all India transfer 

liability, hence the respondents can transfer the applicant at a 

place where his services Were better required in the interest 

of work. 

It is relevant to mention here that on his own volition, 

the applicant had accepted as assigned of deputation to the 

post of Asst. Commissioner for Linguistic Minorities at 

Kolkata itself and where he remained for a period of 4 years. 

Hence, posting at Koikata in no way meant malalides on the 

part of the respondents. In so far as the posting at Delhi is 

concerned, since, no post was vacant, so the applicant could 

not he posted there. 

Para 4.6. 	'i'hat with regard to the statement made in para 4.6 of 

the OA, the respondents beg to submit that the orders of the 

I-Ion'ble Tribunal dated 25.3.2004 passed in OA No. 3 8/2004, 

have been duly complied with by the respondents 

considering the representation dated 1 .4.2004 preferred by 

the applicant. In the process, not only his representation was 

considered, the applicant was also given a personal hearing 

by the Joint Secretary (Language), Ministry of 1 -1RJ). 

Para 4.7. That with regard to the statement in para 4.7 of the 

OA, the respondents beg to submit that the applicant 

remained in police custody for a period exceeding 48 hours 

and had to be placed under deemed suspension and as per 
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• 	 Rule 10 of CCS (CCA) Rules, 1965 on 7.2.2005. A charge 

sheet was flied against him in the court of Chief Judicial 

Magistrate, Guwahati. 

Para 4.8. 	That with regard to the statement made in para 4.8 of 

the OA, the respondents beg to submit that the respondents 

have never shown any disregard to the orders pronounced by 

this I-Ion'ble iribunal nor have set over the representation 

filed by the applicant in any manner. The allegation of the 

applicant that the respondents have cornmtted non-

compliance of the orders of this i-Iontb!e Tribunal passed in 

OA No. 38/2004 is emphatically denied being 'false. After 

receiving the respondents dated I .4.2004 the respondents 

considered the same and was also given a personal hearing 

by the then Joint Secretary (Languages). Final order could 

not be passed because of his deemed suspension. 

It may be pertinent mentioned here that after 

revocation of his deemed suspension his representation for 

choice posting was considered at the level of Education 

Secretary. This has been communicated to the applicant vide 

communication dated 28.7.2006. 

Para 4.9. 	That with regrd to the statement made in para 4.9 of 

the OA, the respondents while denying the contentions made 

therein beg to submit that the allegation of the applicant that 

the order No. 5-5/89-Admn dated 25.4.2006 (Annexure —II) 

regarding revocation of his deemed suspension was not 

initiated to him by the respondents is false. it is submitted 

that the aforementioned order and the communication 
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regarding revision of subsistence allowance were dispatched 

to his last known address i.e. Gb TAGS, i-louse No. 6 Main 

Road, Kharghuli, Guwahati-4 in the same envelop 

(nexur). In fact, this allegation of non-intimation is a 

tactful move, aimed at deriving benefit of doubt to dilute the 

offence of his unauthorized absence under the camouflage of 

non-receipt of revocation order. it may kindly be noted that 

the revocation order was issued on 25.4.2006 followed by a 

confirmation dated 13.6.2006 (Anncxure -94 however, he 

reported to the Guwahati Office on 5.7.2006. 

The respondents further beg to submit that it is better 

known to the applicant as to what rules permitted him to stay 

at Guwahati when his representation for choice posting had 

been already been rejected by the Education Secretary. 

Para 4.10. That with regard to the statement made in paragraph 

4.10 of the OA, the respondents beg to submit that the order 

of the I-Iontble Tribunal dated 25.3.2004 passed in OA No. 

38/2004 has been complied with while considering the 

representation filed by the pa and also giving personal 

hearing to the applicant. The respondents after taking into 

account the outcome of the personal hearing, repost the 

enquiry committee, contents of the complaints and the 

representation filed by the applicant were about to pass a 

final order, however, in the meantime, the applicant was 

arrested by the Assam Police and remained under police 

custody for a period of exceeding 48 hours and thus, had to 

be placed under deemed suspension. In the given 

7 
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so 	circumstances, final orders on his representation could not be 

passed. Hence, the allegation that subsequent transfer order 

was issued despite pendency of his representation made in 

pursuance of this Flon'hle Tribunal's order is false and aimed 

at misguiding this Hon'ble Tribunal are emphatically denied. 

It would also be pertinent to mention in this paragraph 

also that his representation for postIng to I)elhi has been 

considered at the level of Education Secretary and has been 

rejected on 28.7.2006. 

Para 4.11. That with regard to the statement made in para 4. 11 of 

the OA, the respondents beg to submit that the applicant has 

already approached challenging the transfer order in OA No. 

209/2006, which is still pending before the Hon'hle Tribunal. 

Para 4.12. That with regard to the statement made in para 4.12 of 

the OA, the respondents beg to submit that the action of the 

respondents in stopping the pay of the applicant is in no way 

an arbitrary decision. It is only warranted by the 

circumstances created by the conduct of the applicant. It is 

mentioned that having been transferred to Kolkata Regional 

Office as a responsible Group—A Officer. 1-lowever, 

unfortunately, he chose to defy the order of employer and 

stayed unauthorisedly at the Guwahati office. By defying the 

transfer order, he has rendered himself liable to be 

proceeding under rules, including stoppage of pay. No 

employer would pay salary to an employee who does 

perform duties. 
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• 	 Although, the applicant defied the transfer order, after 

receiving the order from this 1-lon'ble Tribunal directing 

status quo in OA No. 209/2006, the respondents have 

released the pay of the applicant and a cheque for Rs. 

1,1 1,870/- has been issued by the I)DO, Guwahati Regional 

Office, subject to adjustments in future after pronouncement 

of final judgment in the OA No. 209/2006. This I-Ioii'ble 

Tribunal may kindly be informed that the applicant is 

absenting himself unauthorisedly for which he may be 

proceeded against as per rules. l -lowevcr, since the 

respondents are duly bound to honour the direction of this 

I-Ion'b!e 'l'ribunal, the said cheque has been dispatched to his 

last known address through Speed Post. 

Para 4.13. That with regard to the statement made in para 4.13 of 

the OA, the respondents beg to submit that the respondents 

have full respect for the orders of this l-Ion'ble Tribunal and 

they will always implement the sanie in letter and spirit. 

Para 4.14. That with regard to the statement made in para 4.14 of 

the OA, the respondents beg to submit that the respondents 

have implemented the order of the Hon'bi.e Iribunal by 

releasing the applicant's pay. Simultaneously, they are to 

take decisions in respect of individual cases only as per rules. 

His application for grant of benc lit under LTC, which was 

made on 4.9.2006, has synchronized with the receipt of the 

orders of I-Ion'hie Tribunal by the respondents. As per LTC 

rules, an applicant can avail of the Contempt Authority. In 
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the applicant's case, since, the leave applied for was not 

sanctioned, his claim for benefits under the LTC id void. 

Para 4.15. That with regard to the statement made in para 4.15 of. 

the OA, the respondents while denying the contentions made 

therein beg to submit that the facts are - 

The orders regarding revocation of his deemed 

suspension and reVision of subsistence allowance were 

issued simultaneously on 25.4.2006 and dispatched to 

him in the same envelope at his last known address as 

mentioned in preceding para. 

This was followed by transfer order dated 5.5.2006. 

The fact of revocation of his deemed suspension and 

transfer to Kolkata were confirmed vide the letter 

dated 1.3.6.2006. 

He joined the Guwahati On 05.7.2006. 

The above statement amply bring out that he was well 

aware of revocation of his deemed suspension, the 

knowledge whereof he is trying to conceal with certain 

ulterior motives. Leaving alone the non-receipt of 

revocation order, it was his moral duty to proceed to 

Kolkata Regional Office on receiving the confirmation 

to his transfer after completing formalities at 

Guwahati. 1-lowever, instead of joining the Kolkata 

Office he approached this 1-Ion'blc Tribunal with 

absolutely flimsy grounds as advanced in the present / 

OA. In fact, he was acting in a planned manner to find / 

ways to circumvent the transfer order. it is evidnt 
/ 
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from the fact that first he denied receipt of revocation 

order, secondly did not obey the transfer and thirdly 

even after receiving the confirmation letter did not 

procced to Ko!k.ata. it is submitted that withholding of 

his pay has nothing to do with determination of 

headquarters, which has alredy been decided by 

Hon'ble TribLinal's order maintaining status quo. 

Rather, the respondents were completed to stop his pay 

as dc defied the orders transferring the applicant to 

Kolkata. No malafides can be attributed to the action 

of the respondents. 

Para 4.16. That with regard to the statement made in para 4.16 of 

the OA, the respondents beg to submit that the applicant was 

duly communicated the revocation of his deemed suspension 

as per Annexure-Il. In fact, he had the intention to stay at 

Guwahati in a planned manner under the pretext of non-

receipt of i-evocation order. 

The allegation of the applicant that his pay was 

stopped on the ground that his headquarter was not decided is 

absolutely incorrect. His pay was stopped for non-

compliance of the transfer order. 

Para 4.17. ] hat with regard to the statement made in para 4.17 of 

the OA, the respondents beg to submit that the respondents 

have always taken well through decisions while considering 

his cases. They are not considered by one authority but in 

appropriate cases by the Administration, the I)irector, Joint 

Secretary (Languages), Education Secretary and als the 
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69 	I-lon'blc 1-IRD Minister. I laying been considered through this 

established channel, no one would accept that all the 

authorities are biased agaThst the applicant. The respondents 

pleaded before this Hon'hle Tribunal to take not of such 

unbecoming behavior of Government employees. If all the 

employees resort to seek remedy in case of transfer orders, 

which has been passed in the public interest the entire 

functioning of the Government, will go haywire. 

Para 5.1 to 5.9. 	That the contents of para 5.1 to 5.9 of the OA 

are misconceived and baseless hence the same are denied. It 

is respectfully submitted that once vide order dated 05.5.06 

the applicant was transferred, he had no right to be absent 

from duty without sanction of leave. in the case of Gujrat 

iJeciriczij.' Board & Anr. Vs. Ama Ram Soungoinal Posani, 

(SLR 1989(3) page 684), l-lon'ble Supreme Court viewed as 

follows: 

"Transfer of a Government servant appointed to a 

particular cadre of transferahle posts from one place to 

the other is an incident of service. No Government 

servant or employee of Public Undertaking has legal 

right for being posted at any particular place. Transfer 

from one place to other is generally a condition of 

service and of service and the employee has no choice 

in the matter. Transfer from one place to other is 

necessary in public interest and efficiency in the public 

administration. Whenever, a public servant is 

transferred he must comply with the order but if there 

be any genuine difficulty in proceeding on transfer it is 

open to him to make representation to be the 

competent authority for stay, modification or 
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cancellation of the transfer order. If the order of 

•  transfer is not stayed, modified or cancelled the 

concerned public servant must cirry out the order of 

transfer. 1n the absence of any stay of the transfer 

order a public servant has no justification to avoid or 

evade the transfer order merely on the ground of 

•  having made a representation, or on the ground of his 

difficulty in moving from one place to the other. If he 

fails to proceed on transfer in compliance to the 

transfer order, lie would CXOSC himself to disciplinary 

action under the relevant Rules, as has happened in the 

instant case. The respondent lost his service as he 

refused to comply with the order of his transfer from 

one place to the other. 

There is no dispute that the respondent was 

holding a transferable post and under the conditions of 

service applicable to him he was liable to be 

transferred and posted at any pJace with the state of 

Gujarat. The respondentliad no legal or statutory right 

to insist for being posted at one particular place. In 

fact, during the tenure of his service in the Board the 

respondent had been transferred from one place to 

another place several times. 

No Government servant or employee of any 

public undertaking has a right to be ahsen from duty 

without sanction of leave, merely on account of 

pendency of representation against the order of 

transfer." 

Para 6. 	The OA is barred by section 20 of A'i' Act, 1985. 

Before filing the OA the applicant did not comply with the 

provisions of section 20 of AT Act. 

Para 7. 	Admittedly the OA is barred by principle of 

res-subjudice. 
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Para 8. 	The GA is misconceived and devoid of merits, thus 

deserve to be rejected. 

Para 9. 	In terms of proViSionS ol seCtion 19(3) of AT Act, 

1985, the representation of the applicant is abates. 

Para 10 to 12. 	Need no reply. 

In VieW of the aboVe it is prayed that the OA may be 

dismissed with cost. 

DEPONENT 
. PUSHP LATA TAEJA 

Dfrc 
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CuvJ.tt 1:ch 
IN THE CENTtAMINifl 	TRIBUNAL.. - 

GUWAHATI BENCH GUWAHATI 	 I f 
In the matter of: -.. 
O.A. No. 319 of 2006 

SJui Kii1m4 Kumar Singh 
.ApiiplicanL 

Union of India and Others. - 

......... Respondents. 

-AND- 

Inthgindftxuf- 

Rejoinder submitted b the applicant. in 

reply to the w!itten statements 

submitted by the Respondents. 

The humble applicant above named most humbly and resptfufly state as 

piidei - 
I.  

That the applicant has gone through the written st.aternett and has 

understood the contents thereof and categorically denies the tatements 

which are not borne out of record. 

That with regard to the statements made in FeMa . subirdssicms 

applicant categorically deny the correctness of the same and further begs 

to state that the written statement has been flied oh 10.04.2007 whereas 

this Ron'blc Tribunal disposed of the OA No. 209/2006.n 02.04.2007 with 

the diiecUon to the applicant to submit a comprehensIve ejresentallon 

with all material evidence to the first respondent withixt:ap&iod of three 

weeks from the date of receipt of this order, and with..a iirther.. direction to 



d. 

2 41 ,  

the Erst respondent or any othcr competent authority 	cted by him 

shall consider and dispose of the representation by paslng speaking 

order based on the rule positions and conmiunicate  the  same to the 
applicant within a time frame of three months thereafter. However, 

Hon'ble Tribunal directed to inahitain status quo thathas already been 

passed on 21.08.2006 shall continue till the completion of the exercise as 

directed. As such on 10.04.2007 i.e. the date on which written statement 

has been filed, the OA No. 209/2006 was not pending before the Hon'ble 

Tribunal, moreover, the prayer of the applicant in QA Noi 209/2006 was 
to transfer him to his choice station at New. Delhi and till such 

consideration is made, the applicant be allowed to continue in his present 

post at Guwahati. ThereIore, the contention of the respondents that that 

the instant Original Application is barred by principle of, constructive res 

judicata is unreasonable and the same is liable to berc*ed Moreover, 

the case law relied on by the respondents has no bearing- in the instant 

orIginal application and the said Contention raised in para. (b) is. liable to 
be rejected by the Hon'ble TribunaL 

3. 	That with regard to the statements made in Brief thstoiy of the. case the 

applicant categorically denies the contention of the resp ndents save and 

except which are borne out of record and fuTther 'begs to  'state that 

applicant was on leave after his repatriation to the parent department 

therefore joining duty at Guwahati after a period of two months and one.. 

week was justified. 	 - 

It is further submitted that the enjuiry . umd6., by the Director, 

C.H.L) against the applicant is totally baseless as because the. applicant 

never came aoss any such Inquiry and no material has been enclosed to 
justify such baseless statement made in the written. statement.Moreover, 

no action on the report of the Committee submitted on 24.i1.0 has been  
taken till date and these facts has no bearing with the instant original 
application. 

1 
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It is pertinent to mention here that revocation .c1 pnionorder 

dated 25.04.06 and subsequent transfer oEdr dated 05.0 2006 were not 

communicated to the applicant. The order dated 25:04.06 remain.  ed in ifie 

only and not communicated to the applicant and.thc order dated 05.05.06 

was sent to the office address of the applithfl whichthe applicant CaIiè to 

know after the same was reported from Guwahãti Office tO  the applicants 

residence. The applicant had to comply both :thcrders.. only after 

resumption of his duty in pursuance to the revocation of siispnsw'n 

order. The respondents declined to make an endorseftmVofthe office 
order and assigning duties to be performed on resv3n ptioii 6f.1iIs duty on 

05.07.06. As such action of the respondents are always ill motivated . and 

with a vindictive attitude towards to the applicart inonderto harass himi 

4. 	That the applicant categorically denies the statement made inpara 1 and 2 

save and except which are borne outofrecord. dI. 	r:  begs to submit 

that the respondents willfully and deliberately -conceied .deemed 

suspension revocation order dated 25.04.06 and restrained'thé applicant 

resuming his duties tIll 04.07.06. The applicnt.coii....jcthi duty only after 

obtaining a Photostat copy of the order d4ed 25.04.06persou4ily from the 

ifie of the Guwahali Office on 05.07.06. Therefore, Lailure on the part of the 

respondenL' to make an office order comnmnicngthtbe appicant for 

assigiment of charge on resuinplion of duties cairnotbe attributed. to the. 

applicant - 

Tt is relevant to mention here that this Hán'hle Tribunal vide its 

order dated 25.03.2004 dLpused of OA No. . 38/2004 directing the 

applicant to ifie a fresh representation n ntioning-his choice place of 

posting and if such application is made, the respondehts shall consider the. 

same and pass a reasoned order within one month's 'Um4 thereafter. 

Adequate pre decisional hearing shall also be giveñiothe applicant It 

was also directed by the Hon'ble Tribunal . the 
exerdse, interim order dated 20.2.2004 will continue (Amte,aiic- V to the 
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O.A.). However, the respondents did not pass any. order a.directed by 

this Hon'ble Tribunal on 2503.2004 in OA No. 8/2004 till 28.07.2006 Le. 

the date on which fresh representation of the applicant for choice posting 

at New Delhi was summarily rejected by the respondents. Therefore, the 

interim order passed by the J4on ble  Tribunal in OA ?lo. 38/2004 

continued till 28.07.2006 but the respondents ignoring th ditection passed 

by this Hon'blc Tribunal in OA No. 38/2004 issued the subsqucnt 

transfer order dated 05.05.2006 which is not perrnis ihie under law and 

the same is also contemptuous in nature. 
It is pertinent to mention here that all Inclik.4ransfer. liability  is 

applicable to all the officers serving in the department as applicable to the 

present applicant and the post lying vacant at Kolkata could have been 

filled up by transferring a Dy. Director (Language)from Delhi itself but 

those officers were not transferred from New Delhi at any point of time 

since 2004 and the applicant is repeatedty being transferidatiolkata just 

to deny him the benefit of choice station posting at New Delhi in terms of 

ON dated 14.12.1983 and 22.07.1998. As such it can nhtlybeconduded 

that the applicant is being harassed repeatedly. in the..covr fold of 
"interest of work" just to deny his legitimate rightof. choie posting at 

New Delhi and such action on the part of th spuidents is malafide, 

arbitrary and the same is liable to be rejected by the l4ort' hi e Tribunal- 

5. 

 

That with regard to the reply to the pam 4.9 of the written statement, the 

applicant denies the contention of the respo to 

state that the respondents in it planned maimer in order to deprive the 

applicant did not communicate the order of revocation of suspension•. 

dated 25.04.06 to the applicant with the view of intention to restrain the. 

applicant from resuming his duties. It is categorically stated that the 

respondents never communicated the order of revocation of suspension to 

the applicant and after succeeding in their design now .hokuiEig.that the 

applicant was unauthorizcdly absent as such the r kuts are liable to 
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produce records to prove that order of rcvocationff fthiOndted 

250406 was coninumicated to the applicant. It Is fwihex tntd that reply 

of the respondents in para 411 in 0 A No 209/2006 and para4 9 in 0 A 

No 319/06 are contradictory and clear shifting of the stand ad5ted by 

them. In OA No 209/2006 It has bee4l stated that 'the order was 

dispatched by registered post to his last known address" md in OA M.  

319/ 06 it has been stated that "the aforementioned order and the 

communication regarding revision of subsistence allowance were 

dispatched to lus last known address in the same envelop" whereas from 

Aimexure 11 to the written statement it is evident that address of the 

applicant is incomplete, as such it can rightly be concluded that the order 

of revocation of suspension dated 25.04.06 ,  was not comnumicated to the 

a,phcant at any point of time The statement of the applicait, that the 

order of revocation of suspension dated 2304.06 was sent m th same 

envelop is totally false as the envelop did not contain the said Order while 

the subsistence allowance revision order received iii the said order 

showed the applicant "undei suspension" which enforced the view of 

continued suspension and question of sending Tevocation of suspension 

order in the same envelop treating the applicant under suspension is self 

rntTc*dn tory tm the pdrt of the xe2pimdti1ts n1d s in-reflts 1n*Jdfide 

stand of the respondents to cover up their planned manipulation and ' 

thereafter to treat the applicant as unauthorized absetit As swh it is 

subTaitted that dpplxdnt was J1eVI'T c ommumc4ted the xevotation of 

suspension order dated 250406 at any point of tune and the applicant 

remained unaware of his revocation of suspension and bad ra4uested for 

(ianfi(abon vide lw., repreintition dattd 1505 2006 T eafter the 

respondents issued confirmation dated l 062006, whwhwadehvered 
on 1906 2006 in Guwahati Thus  the apphcant.had to wait for more than 
(IOC month tha this claufic4tlon regardmg ICVO(gsbOfl of SUSpeivion 

but no copy of revocation of suspension order was enclosed along with 

confirmation memo dated 130606 Therefore, the delay in reporting duty 
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after rcvocation of suspension cannot be attributed to theajplicant and 
the respondents are liable to prove that the retrocatLon oIsuspension order 
was communicated to the applicant by way of produdig tecorct before 
this Hon'bk Tribunal. 

That with regard to the reply to para 4.10 and 4.11 oftbe.writtcn statement 

the applicant denies the contention raised In the written statement save 

and except which are borne out of record and further begs to state that the 
order dated 25.03.2004 passed in OA No. 38/2004 was inforc...Wl rejection 

• of representation of the applicant for choice posting was -passed on  
28.07.06 andthc said order was also staved by:Th 	on'bk Tribunal in 
OA No. 209/2006, however the OA No. 209/2006 häèbePIi disposed of by 

the Hori'ble Tribunal on 02.04.07 and the applicant -has submitted a 
• representation in complianc with the direction passed by the Hon'ble 

Tribunal and the iépresentatlon Js sti . pei3ding with . the .aiithoiity. 
Therefore, the subsequent transfer order dated 050506 issued by the 

respondents has no. force. in the eye of law and the same Is contemptuous 
in nature. 	 .. 	 .. 

That. the applicant categorically denies the contention râisedin para 4.12, 

413 and 414 save and except wlucji are borne out of record and further 

..bg5 to state that the stoppdge of pay of the applicant sirce May 2006 was 

totally malafide and a personalwed arbitrary action on the part of the 

respondent No 2. In this connection applicant begs to state that he was 
wt aware- of the rev ut.4ton of suspenswn order d4ed 250406 sam.e the 

san was not communicated to him. It is further stated that applicant 

submitted a representation in June 2006 regarding stoppage of May 2006 
subsi,ten&e allowmee but rio reply was tommumated to the apphtant by 
the respondents So far defying the order of employer the applicant begs 

to state that in pursuimce. of the rdvocation. of siispen Ion order he 
0. 
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resumed his duties in the office which was shown in the revocation order 
and froni where lie was placed ander suspensIon. 

it is pertinent to mention here that the respontsha.dissted a 

cheque amounting to Rs. 1,11,870/- i.e. the salary for the. period from 
21.08.2006 to 30.11.2006 which was prepared on 0.122006.1nd dispatched 

on 25.01.2006 that too after the applicant has apprOached this Hon'ble 

Tribunal through instant Original Application However; salary. for the 

period from 01.05.2006 to 20.08.2006 and 01.12.2006totill•date has not 

been released by the respondents which reflects the vindictive affitude on 
the part of the respondents in order to harass the applicant for no fault of 
his own. Therefore, the Honi,le Tribunal be pleased to direct the 
respondents to release salary of the apphcant for the period 0605 2006 to 
20.08.2006 and 01.12.2006 to till date with interest .' 

It is relevant to nnthn here that theIeav.e.oLZ.days(2ai2.2oo6 to 

2912 06) of the applicant has been sanctioned vide order .daW.09113,2007,  
as such the  contention of the respondents that....the .leave, was not 

sanctioned is baseless and the same is liable to be rejEcted.However, the 

application for grant of LTC of the applicant has b'. denied by the.. 
respondents in a arbitrary manner and in order to harass 11te applicant. 

'8 	That with regard to the statement made in par415 :tie applicant 
denies the contention of respondents save and except whkh are borne out 

of record and further begs to state that the order of revàtion'of deemed 
suspencion was never communicated to the alic tatiny,.pintøf time 
as explained in precceding paragraphs and the rcspondeiits . has issued 

only the order of revision of subsistence allowance dated .25i)4;2006 wl dch  

the applicant duly received since the revision oils jistence à.owance.. 
was communicated to the applicant to his proper addxtss and that 

envelope contained only one letter Le. the order of revision 'of subsistence 
allowance dated 25.04.06. Therefora, the contention of the .rspcdeits 
that the revocation of deemed suspension was wuththatcd to the 
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applicant in the same envdop along with ev1sion of sulsistcncc 1  
allowance is noL true and the same Is categorically dew4 it is further 

stated that the transfer order dated 05052006 is ebidempthddo to the 

order dated 25.03.2004 passed in OA No. 3812004 since the order dated 

25.03.04 of this Hon'ble Tribunal was in force till 28;'072006 It Is also 

stated that applicant came to know the revocation of .  Sttspension order 

only on 05.07.06 when he resumed duty at Cuwahati. ItJctated that the 

respondents admitted that after completing the fonnahties at Guwalmti 

the applicant's moral duty was to proceed for Kolkata but the respondents 

after receiving the duty resumption report dated 05.07.2006. did not niale 

any order to complete formaithes at Guwahati even after requests made 

by the applicant the respondents declined to endorse . the re ption of 

duties and assign any task tthe a d to , treat the 
period spent on duty as uxututhonzed absence and dies non Even before 

resumption of duties on 050706, the respondents had stopped payment 
of salary to the applicant w.e.f. 01.05.06 as well as ad not 

withheld annual increments for 2005 and 2006. • 	I 
payment of revised subsistence allowance from February 2005 to April 

2006 was also withheld and deliberately delayedwliic vas released. only 
on 10.08.2006 after repeated TexniiidtXS andrequest, wiiiIiit.was due from 
25404.06. It is further stated that non-determination of fIQ.bas been cited 
as a ground to non-sanction of LTC advance whereas respondex tI ignored 
duty TesnIrLpti(rn report which was only in ..i)TillhaTWe of their delayed 
suspension reVocaticrn OTdfr and actually circimwenled .thpit own order. 

Further by delaying the payment of revised snbsiiteñce'allowanc. and 

stopping the pay without any notice meim, etc., the xespondei* adopted 

coercive measures to bundle the applicant to Kolkata. 

9 	That with regard to the statement made in piaTa 416 and 417 the apptiant 

begs to state that the order of revocation o1deemedispeusion 

(Arinexure- 11 to the written statement) does not bear açp&ant's address, 
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therefore question of it's delivery to the applicant does. not irise and the 

applicant categorically begs to stale that revocaUon of deemed suspension 

order dated 25.04.06 was never forwarded to hmilia phmiied manner in 

order to subject the applicant for further harassa.ient..and to restrain the 
applicant from reswnption of duty. It  Is further statedthat most of the 

dedsionon the applicant's case were made at the then respondent No. 2 
level who has had a personal bias against tie. applicant since long 
especially after the applicant's effort tomiplenient accountability in the 
mater of Govt. grants to N.G.O. In other cases the then respndent No, 2 
resorts to lobbying against the applicant in the  Ministry many a times 
roping in the N.G.O whom she has been.patroni.ing with lnig 
undeserving funds and has developed well organized nexus, the same 
N.GO was involved in assaulting the applicant.anj Institu1ing false cases 
on the one hand, for exerting political pressure on the other band to •' 

sabotage any fair or justified decision by the superior authorities. The 

	

applicant had to approach to the  Hon'ble Tr b 	iider very much 
compelling drcun-istances where his very survival was at stüe. 

10. That with regard to the statements made in reply'topaxa.5J to 59, 6,7, 8 
and 9 the applicant denies the correctness of the same and fuither begs to 
state that by virtue of resuming the duty on ( 507.2OO, thè applicant is 
fully entitled to salary of the post and also entitled to.earlier. period till 

04.07.06 since the respondents did not corn nicateThe revocation of 

deemed suspension order to the applicant and .r.tr .aind the applicant 
from assuming duties the  charge of the post .'hilehe Wati afrays 
available andwiliing toassuine the charge of thepost ' 

IL That in the facts and circumstances as stated zbove, -the applicant 
reiterates the submissions made in the original application and humbly's 
submits that he is entitled to the reliefs prayed for . .hâO.A. deserves 
to be allowed with costs. 



YIUFICAT1QN 

1, Shri Krishna Kumar Singh, Sf o- Late I3adri Narain gh Sln. aged about 56. 
years, working as Deputy Director (Languages), in The office of the Central 

Hindi Directorate, Guwahati, applicant In the. instant Ori,inal 

Application, do hereby verify that the statenumts made in paragraph I to 

11 of the rejoinder are true to my kr..wledge axid, rest are my bumble 
submission before the Hodble Tribunal, I have not suppressed any 
material fact. 

And I sign this verification on this the ___ day of July 207.. 
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